BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
FINANCE CENTRE, KOLKATA, WEST BENGAL

Appeal No. /2024 /EZ

“SEVASETU” & ANOTHER
...APPELLANTS
VERSUS :
THE STATE ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY (SEIAA), BIHAR
AND OTHERS

...RESPONDENTS

" PAPER BOOK
FOR INDEX PLEASE SEE INSIDE

Brief for:

Ms. Paushali Banerjee
Advocate

NPS Chambers (Ground Floor)

7A, Kiran Shankar Roy Road

Kolkata — 700001

Contact No. 9433253274 |
E-mail: ,J[
Poushali_b@yahoo.com |/

il

|



BEFORE THE NATIONAL GREEN TRIBUNAL.
EASTERN ZONE BENCH, KOLKATA
FINANCE CENTRE, KOLKATA, WEST BENGAL

Appeal No. /2024 /EZ

[Afl appeal under Section 16 (h) read with Section 18 of the National
Green Tribunal Act, 2010]

BETWEEN:
“SEVASETU” & ANOTHER
...APPELLANTS
VERSUS
THE STATE ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY (SEIAA), BIHAR
AND OTHERS
...RESPONDENTS

Memorandum of Appeal

Brief for:
_’P‘—"‘eq -~ MM

Ms. Paushali Banerjee
Advocate
NPS Chambers (Ground Floor)
7A, Kiran Shankar Roy Road
Kolkata — 700001
Contact No. 9433253274
E-mail: Poushali_b@yahoo.com 7




BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
FINANCE CENTRE, KOLKATA, WEST BENGAL

Appeal No. /2024 /EZ

[An appeal under Section 16 (h) read with Section 18 of the National
Green Tribunal Act, 2010]

BETWEEN:
“SEVASETU” & ANOTHER
...APPELLANTS
VERSUS
THE STATE ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY (SEIAA), BIHAR

AND OTHERS
...RESPONDENTS
INDEX
S1.No Particulars Annexure Page
1. Synopsis c-9
2. List of Dates 10 —~11
3. Memorandum of Appeal ]9- 50
4. Verification <
5. Affidavit <o
6. The photocopy of the EIA A 52~ Scy




Notification dated August 14,
2018;

The Photocopy of the relevant
part of the EIA Notification,
2000;

€0 - 82

The Photocopy of the page
showing approval of mining

plan showing date of approval;

The photocopy of the relevant
pages of SEAC’s
communication of DSR to
SEIAA for consideration dated
7.4.2022;

8¢~ 29

10.

The photocopy of the
newspaper reporting of
Hindustan Times dated
September 02, 2024,

F0- 92

11.

The photocopy of the
summary of the report of the

Central Ground Water Board;

F2-9¢

12.

The photocopy of the
recording of proceeding of
Public hearing as available in
the PARIVESH Portal;

Q- joo

13.

The dates mentioned in




PARIVESH portal regarding
the progress of the application
of the respondent no. 2 for
EC;

14.

The photocopy of the project
details as submitted by the

respondent no. 2;

102 -112

15.

The photocopy of  the
complaints made by the local
villagers along with postal

receipts relating to service;

H3 - !2‘7

16.

Impugned EC dated 10-08-2024;

[958~ 126

17.

The Photocopy of the e-filing
slip dated September 9, 2024
and Summary Report dated
September 11, 2024 and e-
filing slip of instant Appeal
September 17, 2024,

1248 - /40

18.

Vakalatnama with Authorization;

19.

Proof of Service

/O Lrea At /c/%'“y@

Ms. Paushali Banerjee

Advocate

NPS Chambers (Ground Floor)

7A, Kiran Shankar Roy Road
Kolkata — 700001

Contact No. 9433253274
E-mail: Poushali_b@yahoo.com




b

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
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Green Tribunal Act, 2010]

BETWEEN:
“SEVASETU” & ANOTHER
...APPELLANTS
VERSUS
THE STATE ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY (SEIAA), BIHAR
AND OTHERS
...RESPONDENTS
Synopsis
The present Memorandum of Appeal has been presented under
Section 16 of the National Green Tribunal Act, 2010 impugning
inter-alia the Environmental Clearance granted by the State
Environmental Impact Assessment Authority on August 10, 2024 in
favor of M/s Shivam Coke Pvt. Ltd., A company incorporated under
the Companies Act, having it’s registered office at 6 /19 A, Poddar
Nagar, 1st Floor, Post Office - Jodhpur Park, Police Station -
Jadavpur, Kolkata, West Bengal, Pin Code - 700068, in respect of

proposed river bed sand mining project covering the
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Ha at the Rothas Sand Ghat 08, on Sone River at District — Rothas

in the State of Bihar, on the ground inter alia:-

I.

II.

That from the District Survey Report of District
Rothas, Bihar, as available in the PARIBESH Portal,
no information has been furnished as to whether
the same has been finally approved by the SEIAA
and also as to when the same was approved by the
SEIAA. |

That the appellants have every apprehension that
the plot in question was put to auction even before
the DSR was approved by the SEIAA, after the same
was sent for consideration by SEAC on 7.4.2022.
And, the impugned EC has been granted on the
basis of the quantity of minable reserve shown with
the auction documents. Moreover, the impugned
EC has been granted on the basis of the DSR,
Wheréfrom it would be ex facie clear that no
replenishment study in respect of the said mining
plot was conducted. The impugned Environmental
Clearance dated 10-08-2024 issued in favor of the
respondent no. 2, is therefore, ex facie not tenable
in the eye of law and same is liable to be quashed

at once.




III.

IV.

That no Environment Impact Assessment report or
Environment Management Plan has been framed by
the respondent no. 2, to meet the problem of
alarming decrease of Ground Water Level in the
District of Rothas due to the proposed sand mining
activity, which is sine qua non for obtaining EC as

a B-1 category of unit, as per the EIA Notification,

- 2006 as amended by EIA Notification dated August

14, 2018.

That the impugned EC has been granted even
without the respondent no. 2 submitted it’s
Environment Management Plan to meet the adverse
impact on flora and fauna of the river, which would
suffer detrimental effect due to the proposed sand

mining activity of the respondent no. 2.

That according to the information available to the
appellants, from the villagers of the nearby locality,
relating to the “public hearing” it would appear that
the mandatory formalities prescribed under
Appendix — IV of the EIA Notification, 2006 was not
followed by the State Pollution Control Board, Bihar
while granting EC to the respondent no. 2.




VI.

VII.

VIIIL.

IX.

A

That the document uploaded in the PARIVESH
Portal would further bolster the claim of the
appellants that the public hearing was conducted
in utter violation to the clause 3.1 and 3.2 of the
appendix — IV of the EIA Notification, 2006.

That the impugned EC is a product of erroneous
and / or colorful exercise of power by the SEIAA,
Bihar.

That, from the PARIVESH portal it is appearing
that the application was submitted by the
respondent no. 2 on 28-5-2024 and from the report
of the public consultation it is appearing that the
same was held on 15-3-2024. Therefore, it is ex
facie clear that the report of the public hearing has

been procured by practicing fraud.

That from the dates mentioned in page no. 4 of the
impugned EC it is crystal clear that the EIA report
was submitted by the respondent no. 2 on 15-06-
2024 i.e. long after the public hearing was
conducted on 15-03-2024.
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List of Dates and events

Date Events

April 20, 2023 | The letter of intent in respect of mining project
covering the area of 96.50 Ha. at the Rothas
Sand Ghat 08, comprising within Khata No.
783, 109, Khesra No. 3659 (P) within Mouza -
Darihat, Block — Dehri, District - Rothas on

Sone River was issued in favor the respondent

no. 2 being successful bidder of the. auction

oy
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process for granting mining lease 21.11.2022;

March 15, 2024

The purported public consultation was held as per
EIA Notification, 2006 even before the submission

of the respondent no. 2 for Environment Clearance;

May 28-May 29,
2024

According to PARVIESH portal the respondent no. 2
submitted application for EC;

June 15, 2024

According to EC, the respondent no. 2 submitted
application for EC;

June 15, 2024

EIA Report submitted long after the purported

public consultation;

July 10, 2024
to

July 23, 2024

Processed by SEAC and recommendation was made

to SEIAA for granting EC;

August 10, 2024

Impugned EC was granted by SEIAA, Bihar in |
respect of mining project covering the area of
06.50 Ha. at the Rothas Sand Ghat 08,
comprising within Khata No. 783, 109, Khesra
No. 3659 (P) within Mouza — Darihat, Block -
Dehri, District - Rothas on Sone River was

issued in favor the respondent no. 2.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
FINANCE CENTRE, KOLKATA, WEST BENGAL

Appeal No. /2024 /EZ

[An appeal under Section 16 (h) read with Section 18 of the
National Green Tribunal Act, 2010]

BETWEEN:
1. “SEVASETU” a Non-
governmental Organization,

registered under the Societies
Registration Act, 1860, having it’s
office at Arpana Bank Colony, Phase
~ 2, New Bailey Road, Ram Jaipal
Nagar, Danapur, Patna - 801503,
represented by it’s Chairman viz.
Nishant Kumar Ojha Son of Nirmal
Kumar Ojha, “SEVASETU” a Non-
governmental Organization,
registered under the Societies
Registration Act, 1860, of Seva
Setu, Ram Jaipal Road, Near Sakhi,
Arpana Bank Colony, Phase - 2,
Dinapur -Cum- Khagual, Patna,
Bihar — 801503;

E-mail: nishant@sevasetu.or;

A




2. Nishant Kumar Ojha, Son of
Nirmal Kumar Ojha, Chairman,
“SEVASETU” a Non-governmental
Organization, registered under the
Societies Registration Act, 1860, of
Seva Setu, Ram Jaipal Road, Near
Sakhi, Arpana Bank Colony, Phase -
2, Dinapur -Cum- Khagual, Patna,
Bihar - 801503;
E-mail: nishant@sevasetu.org
...Appellants
And
1. The State Environment Impact
Assessment Authority (SEIAA), Bihar
Service through it's  Member
Secretary, having it’s office at
BELTRON Bhawan, 2»d  Floor,
Shastri Nagar, Bailey Road, Patna -
800023;
E-mail:- seiaabihar@gmail.com

2. M/s Shivam Coke Pvt. Ltd., A

company incorporated under the
Companies Act, represented by it’s
Director having it’s registered office
at 6/19 A, Poddar Nagar, 1st Floor,
Post Office — Jodhpur Park, Police
Station - Jadavpur, Kolkata, West
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Bengal, Pin Code — 700068 and the
working office at Bungalow No. 06,
Chanchani Colony, Near Hirak Point,
Dhanbad, Jharkhand, Pin - 826004,
Jharkhand ;

E-mail:

shivamcokejamui13@gmail.com

3. The Bihar State Pollution
Control Board, represented by it’s
Member Secretary, BELTRON
Bhawan, Shastri Nagar, Jawahar Lal

Nehru Marg, Patna — 800023;

E-mail; msbspcb-bihar@gov.in

...Respondents

L. The address of the appellants is given for the purpose of
service of notices of this appeal. |

1. All the addresses of the respondents are given for the
purpose of service of notices of this appeal.

II. The appellants above-named beg to present the
Memorandum of appeal under Section 16 (h) of the National Green
Tribunal Act, 2010 impugning the Environmental Clearance
granted by the State Environmental Impact Assessment Authority
on August 10, 2024 in favor of M/s Shivam Coke Pvt. Ltd., A
company incorporated under the Companies Act, having it’s
registered office at 6/19 A, Poddar Nagar, 1st Floor, Post Office -
Jodhpur Park, Police Station ~ Jadavpur, Kolkata, West Bengal,
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Pin Code — 700068, in respect of proposed river bed sand mining

project covering the area of 96.50 Ha at the Rothas Sand Ghat 08,

on Sone River at District — Rothas in the State of Bihar.

Fact in brief:
1. That appellant no. 1 is a Non-governmental Organization
registered under the Societies Registration Act, 1860, represented
by it’s Chairman viz. Nishant Kumar Ojha i.e. the appellant no. 2.
The said Organization was / is all along instrumental for
protection and development of the environment in the several
districts within the State of Bihar including the District — Rothas.
The appellants in recent past have witnessed alarming
degradation of environment, caused due to indiscriminate and
rampant mining of river bed sand in the different district of the
State of Bihar, including Rothas, which is a rich source of river
bed sand. The activity of illegal sand mining has been causing
adverse impact on the channel of the stream of the rivers,
environment of the eco-logical system of river basin, conservation
of river equilibrium, river bed erosion, pollution of river water,
ground water level and it’s quality, flora and fauna of the rivers,
ete. Therefore, the appellant has a strong locus standi to prefer
this appeal against the Environmental Clearance granted by the
State Environmental Impact Assessment Authority on August 10,
2024 in favor of M/s Shivam Coke Pvt. Ltd., A company
incorporated under the Companies Act, having it’s registered office
at 6/19 A, Poddar Nagar, 1st Floor, Post Office — Jodhpur Park,
Police Station - Jadavpur, Kolkata, West Bengal, Pin Code -
700068, in respect of proposed river bed sand mi
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g
covering the area of 96.50 Ha at the Rothas Sand Ghat 08, on
Sone River at District — Rothas in the State of Bihar.

2. That the appellants have come to learn from the portal of
Ministry of Environment, Forest and Climate Change, Union of
India viz. PARIVESH that an Environmental Clearance has been
granted by the State Environmental Impact Assessment Authority
i.e. the respondent no. 1 herein, on August 10, 2024 in favor of
M/s Shivam Coke Pvt. Ltd., A company incorporated under the
Companies Act, having it’s registered office at 6/19 A, Poddar
Nagar, 1st Floor, Post Office — Jodhpur Park, Police Station -
Jadavpur, Kolkata, West Bengal, Pin Code - 700068, i.e. the
respondent no. 2 herein in respect of proposed river bed sand
mining project covering the area of 96.50 Ha. at the Rothas Sand
Ghat 08, on Sone River at District - Rothas in the State of Bihar.

3. That according to EIA Notification, 2006 as amended on
August 14, 2018, the proposed sand mining activity of the
respondent no. 2 falls under the category “B-1” project of the said
EIA Notifications. Therefore, according to the amendment of EIA
Notification of August 14, 2028, project or activity of the proposed
sand mining activity of the respondent no. 2 need to comply the
mandatory requirement for obtaining the Environmental

Clearance, which are inter alia as follows:-

mForm — I (duly filled up);
mPre-feasibility Report (PFR);
mDistrict Survey Report (DSR);
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MApproved Mining Plan;
BEnvironmental Impact Assessment and Environment

Management Plan;

The activity of the unit of the respondent no. 2 further
requires a public hearing, to be conducted by the respondent no.
2, before issuing the said Environmental Clearance.

The photocopy of the EIA Notification
dated August 14, 2018 is annexed, marked

as Annexure - A

4. The following procedure has been laid down in EIA
Notification, 2006, to -issue environmental clearance to the
projects and activities:-

7. Stages in the Prior Environmental

Clearance (EC) Process for New Projects :-

(i) The environmental clearance process for new
projects will comprise of a maximum of four
stages, all of which may not apply to particular
cases as set forth below in this notification. These

four stages in sequential order are :-

J Stage (1) Screening (Only for Category ‘B’
projects and activities)

J Stage (2) Scoping

. Stage (3) Public Consultation

. Stage (4) Appraisal
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rd
L. Stage (1) - Screening :

)

In case of Category ‘B’ projects or activities, this
stage will entail the scrutiny or an application
seeking prior environmental clearance made in
Form 1 by the concerned Stage level Expert
Appraisal Committee (SEAC) for determining
whether or not the project or activity requires
further environmental studies for preparation of
an Environmental Impact Assessment (EIA) for
its appraisal prior to the grant of environmental
clearance depending up on the nature and
location specificity of the project. The projects
requiring an Environmental Impact Assessment
report shall be termed Category Bl’ and
remaining projects shall be termed Category ‘B2’
and will not require an Environment Impact
Assessment report. For categorization of projects
into B1 and B2 except item 8(b), the Ministry of

Environment and Forests shall issue appropriate

guidelines from time to time.

II. Stage (2) - Scoping:

(i) “Scoping”: refers to the process by which
the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level
Expert Appraisal Committee in the case of

Category ‘B1’ projects or activities, including
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applications for expansion and/or modernization
and/or change in product mix of existing projects
or activities, determine detailed and
comprehensive Terms Of Reference (TOR)
addressing all relevant environmental concerns
for the preparation of an Environment Impact
Assessment (EIA) Report in respect of activity for
which prior environmental clearance is sought.
The Expert Appraisal Committee or State level
Expert Appraisal Committee concerned shall
determine the Terms of Reference on the basis of
the information furnished in the prescribed
application Form1/ Form 1A including Terms of
Reference proposed by the applicant, a site visit
by a sub-group of Expert Appraisal Committee or
State levelExpert Appraisal Committee concerned
only if considered necessary by the Expert
Appraisal Committee or State Level Expert
Appraisal Committee concerned. All projects and
activities listed as Category ‘B’ in Item 8 of the
Schedule  (Construction/Township/ Commercial
Complexes/ Housing) shall not require Scoping
and will be appraised on the basis of

Forml/FormlA and the conceptual plan.

(i) The Terms of Reference (TOR) shall be
conveyed to the applicant by the Expertb Appraisal
Committee or State Level Exp Appraisal
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Committee as concerned within sixty days of the
receipt of Form 1. In the case of Category A
Hydroelectric projects Item 1(c) (i) of the Schedule
the Terms of Reference shall be conveyed along
with the clearance for pre-construction activities.
If the Terms of Reference are not finalized and
conveyed to the applicant within sixty days of the
receipt of Form 1, the Terms of Reference
suggested by the applicant shall be deemed as
the final Terms of Reference approved for the EIA
studies. The approved Terms of Reference shall
be displayed on the website of the Ministry of
Environment and Forests and the concerned
State Level Environment Impact Assessment

Authority.

(iii) Applications for prior environmental
clearance may be rejected by the regulatory
authority concerned on the recommendation of
the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together
with reasons for the same shall be communicated
to the applicant in writing within sixty days of the

receipt of the application.

III. Stage (3) - Public Consultation :

(i) “Public Consultation” refers to the process

by which the concerns of local aff
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and others who have plausible stake in the

environmental impacts of the project or activity

are ascertained with a view to taking into account
all the material concerns in the project or activity
design as appropriate. All category A and

Category B1 projects or activities shall undertake

public consultation, except following:-

(a) Modernization or irrigation projects (item 1(c)
(ii) of the Schedule)

(b)All projects or activities located within
industrial estates or parks (Item 7(c) of the
Schedule) approved by the concerned
authorities and which are not disallowed in
such approvals.

(c) Expansion of Roads and Highways (Item 7 (f) of
the Schedule) which do not involve any further
acquisition of land.

(cc) maintenance dredging provided the dragged
material shall be disposed within port limits”.
(d) All building or Construction projects or Area
Development projects (which do not contain
any category ‘A’ projects and activities) and
Townships (Item 8(a) and 8(b) in the Schedule

to the notification).

(e) all Category ‘B2’ projects and activities.

(f) all projects or activities concerning national

defense and security or involving other
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strategic considerations and determined by the
Central Government.
(ii) The public consultation shall ordinarily have

two components comprising of:-

(a) The public hearing ate the site or in its close
proximity- district wise, to be carried out in
the manner prescribed in Appendix IV, for
ascertaining concerns of local affected

persons;

(b) Obtain responses in writing from other
concerned persons having a plausible stake in
the environmental aspects of the project or

activity.

(iii) The public hearing at, or in close proxirnity
to, the site(s) in all cases shall be conducted by
the State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee
(UTPCC) concerned on the satisfied manner and
forward the proceedings to the regulatory
authority concerned within 45 (forty-five) of a

request to the effect from the applicant.

(iv) in case the State Pollution Control Board or
the Union Territory Pollution Control Committee

concerned does not undertake and complete the

public hearing within the specified period, and/or
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hearing within the prescribed period directly to
the regulatory authority concerned as above, the
regulatory authority shall engage another public
agency bor authority which is not subordinate to
the regulatory authority, to complete the process

within a further period of forty-five days.

(v) if the public agency or authority nominated
under the sub-paragraph (iii) above reports to the
regulatory authority concerned that owing to the
local situation, it is not possible to conduct the
public hearing in a manner which will enable the
views of the concerned local persons to be freely
expressed, it shall report the facts in detail to the
concerned regulatory authority, which may, after
due consideration of the report and other reliable
information that it may have, decide that the
public consultation in the case need not include

the public hearing.

(vi) For obtaining responses in writing from other
concerned persons having a plausible stake in
the environmental aspects of the project or
activity, the concerned regulatory authority and
the State Pollution Control Board (SPCB) or the
~ Union Territory Pollution Control Committee
(UTPCC) shall invite responses from such

concerned persons by placing on their website
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in Appendix IIIA by the applicant along with a
copy of the application in the prescribed form,
within seven days of the receipt of a written
request for arranging the public hearing.
Confidential Information including non-
disclosable or legally privileged infofmation
involving Intellectual Property Right, source
specified in the application shall not be placed on
the website. The regulatory authority concerned
may also use other appropriate media for
ensuring wide publicity about the project or
activity. The regulatory authority shall, however,
make available on a written request from any
concerned person the Draft EIA report for
inspection at a notified place during normal office
hours till the date of the public hearing. All the
responses received as part of this public
consultation process shall be forwarded to the

applicant through the quickest available means.

(vii) After completion of the public consultation,
“the applicant shall address all the material
environmental concerns expressed during this
process, and make appropriate changes in the
draft EIA and EMP. The final EIA report, so
prepared, shall be submitted by the applicant to
the concerned regulatory authority for appraisal.

The applicant may alternatively submit a
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supplementary report draft EIA and EMP
addressing all the concerns expressed during the

public consultation.

IV. Stage (4) - Appraisal :

(1) Appraisal mans the detailed scrutiny by the
Expert Appraisal Committee or State Level Expert
Appraisal Committee of the applica'tion and other
documents like the Final EIA report, outcome of
the public consultations including public hearing
proceedings, submitted by the applicant to the
regulatory authority concerned for grant of
environmental clearance. This appraisal shall be
made by Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned in a
transparent manner in a proceeding to which the
applicant shall be invited for furnishing
necessary clarifications in person or through an
authorized representative. On conclusion of this
proceeding, the Expert Appraisal Committee or
State Level Expert Appraisal Committee’
concerned shall make categorical
recommendations to the regulatory authority
concerned either for grant of prior environmental
clearance on stipulated terms and conditions, or

rejection of the application ¢
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environmental clearance, together with reasons

for the same.

(ii) The appraisal of all projects or activities
which are not required to wundergo public
consultation, or submit and Environmental
Impaét Assessment report shall be carried out on
the basis of the prescribed application Form 1
and Form 1A as applicable, any other relevant
validated information available and the site visit
wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level

Expert Appraisal Committee concerned.

(iii) The appraisal of an application shall be
completed by the Expert Appraisal Committee or
State Level Expert Appraisal Committee
concerned within sixty days of the receipt of the
final Environment Impact Assessment report and
other documents or the receipt of Form 1 and
Form 1A, where public consultation is not
necessary and the recommendations of the
Expert Appraisal Committee or State Level Expert
Appraisal Committee shall be placed before the
competent authority for a final decision within
the next fifteen days. The prescribed procedure

for appraisal is given in Appendix V.
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The Photocopy of the relevant
part of the EIA Notification, 2006 is

annexed marked as Annexure - B.

5. Now, on further appraisal of the PARIVESH Portal of MoEF
and CC of the Government of India, it would transpire that the
respondent no. 2 submitted the purported approved mining plan,

Pre-feasibility Report, 1-M Form, Terms of reference, etc.

6. Now, from the documents available in the PARIVESH portal
in respect of the EC granted in favor of the respondent no. 2 the

following fact has been revealed:-

i. That the letter of intent was issued in favor of
respondent no. 2 from the District Mining Office for
granting mining lease on April 20, 2023 in respect of
the mining project covering the area of 96.50 Ha. at the
Rothas Sand Ghat 08, comprising within Khata No.
783, 109, Khesra No. 3659 (P) within Mouza —~ Darihat,
Block — Dehri, District - Rothas on Sone River in the
State of Bihar (hereinafter referred to as the “said sand

ghat”);

ii. That mining plan of the respondent no. 2 in respect of
the said sand ghat was prepared by “united
Exploration India Private Limited” a accredited agency

and the same was approved by the Department of




Mines and Geology, Government of Patna on May 19,

2023;
The Photocopy of the relevant
page showing approval of the
mining plan showing date of
approval on May 19, 2023 is
annexed, marked as Annexure -
C.

ili. The application for Environmental Clearance was
submitted by the respondent no. 2 nearly after one
year of approval of mining plan i.e. between May 28,
2024 and May 29, 2024;

iv. The said application / proposal was processed by
State Environmental Appraisal Committee between
July 10, 2024 and July 23, 2024; .

V. The matter was referred to SEIAA between July 23,
2024 and August 10, 2024 and the SEIAA granted the
EC on August 10, 2024;

7. Be it mentioned that that “Sustainable Sand Mining
Guidelines, 2016 and Enforcement and Monitoring Guideline of
Sand Mining, 2020 (EMGSM-2020)” issued by MOEF & CC
requires preparation of District Survey Report (DSR), which is an
important initial step before grant of mining lease/LOIL The
guidelines emphasize detailed procedure to be followed for the
purpose of identification of areas of aggradations /deposition
where mining can be allowed and identification of areas of erosion

and proximity to infrastructural structures and installation where
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“mining should be prohibited. Calculation of annual rate of
replenishment, allowing time for replenishment after mining,
identification of ways of scientific and systematic mining;
identifying measures for 'protection of environment and ecology
and determining measures for protection of bank erosion
benchmark (BM) with respect to mean Sea Level (MSL) should be
b'made essential in mining channel re;aches (MCR) below which no
mining shall be allowed. The District Survey Report will form this
basis for application for environmental clearance, preparation of

reports and appraisal of projects.
OBJECTIVES

The main objective of the Revised District Survey Report (as per
the EMGSM 2020) is to ensure the following -

e To study the mineral-bearing area and also define the mining
and no mining zones considering various environmental and
social factors.

e Identification of areas of erosion and proximity to
infrastructural structures and installations where mining
should be prohibited and caiculation of annual rate of
replenishment and allowing time of replenishment after mining
in that area.

o To study the potential mining area of mineral in the district.

8. But from the District Survey Report of District Rothas,
Bihar, as available in the PARIBESH Portal, no information has

been furnished as to whether the same has been finally approved
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by the SEIAA and also as to when the same was approved by the

SEIAA.

9. It is no more res-integra, in view of the Judgment of the
Principal Bench of Hon’ble NGT delivered on May 9, 2024 in OA
747 of 2023 (Raj Kumar -Versus- MoEF and CC) that “the DSR /
approved DSR becomes final on the date when it is approved by the
SEIAA”.

10. It is held in the Judgment Delivered by the Principal Bench
of Hon’ble NGT on February 22, 2022 in case Appeal No. 25 of
2021 (Prabhat Mohan Pandey —Versus- Union of India and others)
that:-

“yI. e-auction / auction / tender should be done in
accordance with Sustainable Sand Mining Guideline 2016 as
well as Enforcement and Monitoring Guidelines Sand Mining
2020 and only where detailed approved DSR and Annual

Replenishment Study are available.

VII. EC should be accorded only to the limit of auctioned and

sustainably permissible quantity.”

11. Here in this case nothing is transpiring from the PARIVESH
portal that the plot in question was put to auction before / after
the DSR was approved by the SEIAA. Be it mentioned that only the
fact is transpiring from the said portal that the DSR was sent for

consideration by SEAC to SEIAA, Bihar on 74 2022:.And, the
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impugned EC has been granted on the basis of the quantity of

minable reserve shown with the auction documents.

12. Moreover, the impugned EC has been granted on the basis of
the DSR, wherefrom it would be ex facie clear that no
replenishment study in respect of the said mining plot was
conducted. The impugned Environmental Clearance dated 10-08-
2024 issued in favor of the respondent no. 2, is therefore, ex facie
not tenable in the eye of law and same is liable to be quashed at
once.

The photocopy of the relevant pages of
SEAC’s communication of DSR to
SEIAA  for consideration  dated
7.4.2022 is annexed marked as

Annexure — D.

The appellant craves the leave of Your Lordships to produce

the District Survey Report at the time of hearing.

13. The appellants state that inadequate recharge of Ground
Water has taken an alarming shape in the District of Rothas.
According to the report published in Hindustan Times on
September 02, 2024, continuous decline in ground water level and
reservoirs have led to drinking water crisis in many areas of South
Bihar especially in Kaimur Platue areas of Aurangabad, Rothas
and Kaimur District.

The photocopy of the newspaper

reporting of Hindustan Times dated
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September 02, 2024 is annexed

marked as Annexure - E.

14. According to the summary of the report of Central Ground
Water Board, the sand mining activity in the District of Rothas
contributing adverse impact on the ground water level.

. The photocopy of the summary

of the report of the Central Ground
Water Board is annexed, marked as

Annexure — F,

15. That from page — 18 and 19 of the District Survey Report it is
crystal clear that that said issue was not at all into consideration
in preparation of the DSR. The proposal of EC of the respondent
rio. 2, which was granted on the basis of the said DSR is also bad

in law is liable to be set aside.

16. That considering the problem of Ground Water Level, the
respondent no. 1 ought to regulate the mining activity in the
District of Rothas and the same ought to have been takén care of
in the DSR. Since the DSR was considered by the SEAC on
perfunctory exercise of the obligation’ casted to it, the impugned
EC, which has been granted relying upon the said DSR is also

liable to be set aside.

17. That no Environment Impact Assessment report or
Environment Management Plan has been framed by the

respondent no. 2, to meet the problem of alarmi
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Ground Water Level in the District of Rothas due to the proposed
sand mining activity qua the said mining plot, which the
respondent no. 2 is legally duty bound to do, for obtaining EC as a
B-1 category of unit, as per the EIA Notification, 2006 as amended
by EIA Notification dated August 14, 2018.

"18. The appellants submit that the impugned EC has been
granted even without the respondent no. 2 submitted it’s
Environment Management Plan to meet the adverse impact on flora
and fauna of the river, which would suffer detrimental effect due to

the proposed sand mining activity of the respondent no. 2.

19. Your appellants submit that the unit of the respondent no.
2, being come within the category of “B-1” project under the EIA
Notification 2006 as amended in August, 2018, has to follow the
pre —Arequisite mandatory condition of “public consultation” to be
conducted by the State Pollution Control Board, Bihar, in the
manner as prescribed in clause 7.11I of the EIA Notification, 2006,

subscribed in paragraph no. 4 herein above.

20. That according to the information available to the appellants,
from the villagers of the nearby locality, relating to the “public
hearing” it would appear that the mandatory formalities prescribed
under Appendix — IV of the EIA Notification, 2006 was not followed

by the State Pollution Control Board, Bihar, which are as follows:-

» No arrangement was made to publicize the interested

persons to send their comments in respect of the

sand to the regulatory authority;
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» The summary of the draft Environment Impact Assessment

report was not made available in the web site;

» No information was given as to the place / office where the
EIA in respect of the said proposed mining activity was made

available; |

» No arrangement was made in compliance to the procedure
laid down in clause 3.1 and 3.2 of the appendix - IV of the
EIA Notification, 2006 to publicize the interested persons i.e.

the nearby villagers regarding the said public hearing.

The document uploaded in the PARIVESH Portal would further
bolster the claim of the appellants that the public hearing was
conducted in utter violation to the clause 3.1 and 3.2 of the
appendix — IV of the EIA Notification, 2006.

" The photocopy of the recording
of proceeding of Public hearing
as available in the PARIVESH
Portal is annexed, marked as

Annexure — G.

21. The appellants have been informed by the villagers that
rampant and unplanned sand mining activity is being carried out
in the said area for which the environment of the locality has been
facing a grave detrimental effect. The livelihood of the nearby

villagers is mostly depending on cultivation, fishing etc. The
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negative impact of sand mining activity in the area in question and
frequent movement of heavy vehicles through the narrow village
road for transportation of sand in unscientific manner not only
affecting the livelihood of the residents of nearby village but also
éausing grave negative impact on the fundamental right of the
nearby residents to maintain their life in peaceful manner in
pollution free environment, that the villagers used to spend in the

village for so many years for generation after generation.

22. The villagers have thus now decided to participate every
process of public hearing to be conducted for granting EC for sand
mining activity to ventilate their grievances against the

indiscriminate allotment of sand ghats in the locality.

23. That since the villagers were unaware as to the date and
venue of the said public hearing in this case therefore neither of
them could participate in the public hearing. The same would also
appear from the report of the public hearing as available in the
PARIVESH portal in respect of the filed relating to granting EC for

proposed mining activity in the said sand ghat.

24. That from the PARIVESH portal it is appearing that the
application was submitted by the respondent no. 2 on 28-5-2024
and from the report of the public consultation it is appearing that
the same was held on 15-3-2024. Therefore, it is ex facie clear that
the report of the public hearing has been procured by practicing
fraud and as such the impugned EC dated 10-08-2024 is liable to
be quashed.
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The dates mentioned in PARIVESH
portal regarding the progress of the
application of the respondent no. 2 for
EC is annexed marked as Annexure -

H

25. That from the dates mentioned in page no. 4 of the
impugned EC it is crystal clear that the EIA report was submitted
by the respondent no. 2 on 15-06-2024 i.e. long after the public
hearing was conducted on 15-03-2024 and as such the report
public hearing as furnished in the PARIBESH portal in respect of
the impugned EC of the respondent no. 2 is manufactured and not
ténable in the eye of law. As such, the impugned EC is liable to be

set aside.

26. The impugned EC has been granted without considering the
information provided by the respondent no. 2 in project details
which is as follows:-

“The mine lease area lies in Seismic Zone — III. The zone is
classified as High Damage Zone. Floods are also anticipated
during monsoon season. However mining will be stopped
dUriﬁg monsoon and flood alerts will be given during non

monsoon period, if any”

Therefore, the mining activity in said area should be
prohibited or regulated by imposing with special condition in EC,
which has not made in the impugned EC dated 10-08-2024.




3%
26
The photocopy of the project
details as submitted by the
respondent no. 2 is annexed,

marked as Annexure — I,

27. 'The appellants have been further informed that some of the
villagers of nearby villages after being informed as to the granting
(?f EC, impugned herein, made representations on August 19, 2024
to the concerned authorities ventilating their grievance relating to
the purported action of the respondent no. 1 of granting EC in
favor of the respondent no. 2 on 10-08-2024 for proposed sand
mining activity at the said sand ghat inter alia on the grounds as

follows:-

» That the proposed mining activity would cause detrimental
effect on the ground water level in the locality;

(As per the Compliant made by villager viz. Birat Raj);

» The said proposed mining activity would cause negative
impact on the fish (including some rear species of fish);

(As per the Compliant made by villager viz. Deva Singh);

> The said EC has been granted upon practicing conspiracy
upon the farmers of the locality by not informing them as to
the date of public hearing;

(As per the Compliant made by villager viz. Suraj Kumar);
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» The said proposed mining activity and the transportation of
mined material would cause negative impact on the
environment of the locality as well as cause inconvenience to
the villagers of the locality;

(As per the Compliant made by villager viz. Pawan Kumar)
The photocopy of the said
complaints and the tracking report
are annexed marked as Annexure —J,
collectively
The applicants crave to leave to produce the postal
receipts relating to the service of said complaints (by
registered post) at the time of hearing, if necessary.
28. In that backdrop unless the prayer made herein below is
granted with the utmost promptitude the villagers of the nearby
village vs more particularly the people of Darihat village would
suffer irreparably. The appellants have preferred this appeal under
Section 16 of the NGT Act. 2010 being instrumental against the
granting of Environmental Clearance by the SEIAA, Bihar on 10-
08-2024 in respect of the proposed mining activity of the
respondent no. 2 covering the huge area of 96.50 Ha. at the Rothas
Sand Ghat 08, within Mouza — Darihat, Block — Dehri, District -

Rothas on Sone River.

The impugned Environmental
Clearance granted by the SEIAA,
Bihar on 10-08-2024  for
ﬁ%oposed mining activity of the
spondent no.2 on Sone River

at the Rothas Sand Ghat - 08,



39
7238
comprising within Khata No.v
783, 109, Khesra No. 3659 (P)
within Mouza — Darihat, Block —
Dehri, District - Rothas on Sone
River is annexed marked as

“Annexure — K”.

29, The appellants herein being aggrieved granting of
Environmental Clearance by the SEIAA, Bihar on 10-08-2024 in
respect of the proposed mining activity of the respondent no. 2 in
respect of the mining project covering the area of 96.50 Ha. at the
Rothas Sand Ghat 08, comprising within Khata No. 783, 109,
Khesra No. 3659 (P) within Mouza — Darihat, Block — Dehri, District
- Rothas on Sone River, begs to prefer on the following amongst

other grounds:-

Grounds:
I. Because from the District Survey Report of
District Rothas, Bihar, as available in the
PARIBESH Portal, no information has been
furnished as to whether the same has been
finally approved by the SEIAA and also as to
when the same was approved by the SEIAA.

II. Becauée, it is no more res-integra, in view of the
Judgment of the Principal Bench of Hon’ble NGT
delivered on May 9, 2024 in OA 747 of 2023 (Raj
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approved DSR becomes final on the date when it

is approved by the SEIAA”.

Because, it has been held in the Judgment
Delivered by the Principal Bench of Hon’ble NGT
on February 22, 2022 in case Appeal No. 25 of
2021 (Prabhat Mohan Pandey —Versus- Union of
India and others) that:-

“VI. e-auction / auction / tender should be
done in accordance with Sustainable Sand
Mining Guideline 2016 as well as
Enforcement and Monitoring Guidelines
Sand Mining 2020 and only where detailed
approved DSR and Annual Replenishment
Study are available.

VII. EC should be accorded only to the limit
of auctioned and sustainably permissible
quantity.”

Because, here in this case the appellants have
every apprehension that the plot in question was
put to auction even before the DSR was approved
by the SEIAA, after the same was sent for
consideration by SEAC on 7.4.2022. And, the
impugned EC has been granted on the basis of
the quantity of minable reserve shown with the
auction documents. Moreover, the impugned EC
has been granted on the basis of the DSR,
wherefrom it would be ex facie clear that no

replenishment study in respect of the said ‘m ?
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plot was conducted. The impugned
Environmental Clearance dated 10-08-2024
issued in favor of the respondent no. 2, is
therefore, ex facie not tenable in the eye of law

and same is liable to be quashed at once.

Because, appellants state that inadequate
recharge of Ground Water has taken an alarming
shape in the District of Rothas. According to the
report published in Hindustan Times on
September 02, 2024, continuous decline in
ground water level and reservoirs have led to
drinking water crisis in many areas of South
Bihar especially in Kaimur Platue areas of
Aurangabad, Rothas and Kaimur District. And
according to the summary of the report of Central
Grouhd Water Board, the sand mining activity in
the District of Rothas contributing adverse

impact on the ground water level.

Because from page — 18 and 19 of the District
Survéy Report it is crystal clear that that said
issue was not at all into consideration in
preparation of the DSR. The proposal of EC of the
respondent no. 2, which was granted on the basis
of the said DSR is also bad in law is liable to be

set aside.
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Because, the problem of Ground Water Level, the
i‘espondent no. 1 ought to regulate the mining
activity in the District of Rothas and the same
ought to have been taken care of in the DSR.
Since the DSR was considered by the SEAC on
perfunctory exercise of the obligation casted to it,
the impugned EC, which has been granted
relying upon the said DSR is also liable to be set

aside.

Because, no Environment Impact Assessment
report or Environment Management Plan has
been framed by the respondent no. 2, to meet the
problem of alarming decrease of Ground Water
Level in the District of Rothas due to the
proposed sand mining activity, which is sine qua
non for obtaining EC as a B-1 category of unit, as
per the EIA Notification, 2006 as amended by EIA
Notification dated August 14, 2018.

Because, the impugned EC has been granted
even without the respondent no. 2 ‘submitted it’s
Environment Management Plan to meet the
adverse impact on flora and fauna of the river,
which would suffer detrimental effect due to the
proposed sand mining activity of the respondent

no. 2.
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Because the unit of the respondent no. 2, being
come within the category of “B-1” project under
the EIA Notification 2006 as amended in August,
2018, has to follow the pre — requisite mandatory
condition of “public consultation” to be
conducted by the State Pollution Control Board,
Bihar, in the manner as prescribed in clause 7.1I1
of the EIA Notification, 2006, mentioned in

paragraph no. 4 herein above.

Because, according to the information available
to the appellants, from the villagers of the nearby
locality, relating to the “public hearing” it would
appear that the mandatory formalities prescribed
under Appendix — IV of the EIA Notification, 2006
was not followed by the State Pollution Control

Board, Bihar, which are as follows:-

> No arrangement was made to
publicize the interested persons to send
their comments in respect of the proposed
sand to the regulatory authority;

» The summary of the  draft
Environment Impact Assessment report was
not made available in the web site;

> No information was given as to the

place / office where the ElA-i;

respect of
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the said proposed mining activity was made
available;

> No arrangement was made in
compliance to the procedure laid down in
clause 3.1 and 3.2 of the appendix — IV of
the EIA Notification, 2006 to publicize the
interested persons i.e. the nearby villagers

regarding the said public hearing.

Because, the document uploaded in the
PARIVESH Portal would further bolster the claim
of the appellants that the public heariﬁg was
conducted in utter violation to the clause 3.1 and
3.2 of the appendix — IV of the EIA Notification,
2006.

Because the appellants have been informed by
the villagers that rampant and unplanned sand
mining activity is being carried out in the said
area for which the environment of the locality has
been facing a grave detrimental effect. The
livelihood of the nearby villagers is mostly
depending on cultivation, fishing etc. The
negative impact of sand mining activity in the
area in quesﬁon and frequent movement of heavy
vehicles through the narrow village road for

transportation of sand in unscientific manner not
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only affecting the livelihood of the residents of
nearby village but also causing grave
detrimental effect to right to maintain life in
peaceful manner in pollution free environment,
as the villagers used to spend in the village for so

many years for generation after generation.

Because, the impugned EC is a product of
erroneous and / or colorful exercise of power by

the SEIAA, Bihar.

Because, from the PARIVESH portal it is
appearing that the application was submitted by
the respondent no. 2 on 28-5-2024 and from the
report of the public consultation it is appearing
that the same was held on 15-3-2024. Therefore,
it is ex facie clear that the report of the public
hearing has been procured by practicing fraud
and as such the impugned EC dated 10-08-2024
is liable to be quashed.

Because, from the dates mentioned in page no. 4
of the impugned EC it is crystal clear that the -
EIA report was submitted by the respondent no.
2 on 15-06-2024 i.e. long after the public hearing
was conducted on 15-03-2024 and as such the
report public hearing as furnished in the

PARIBESH portal in respect of the
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tenable in the eye of law. As such, the impugned
EC is liable to be set aside.

XVII. Because, the impugned EC has been granted the
principle of natural justice embodied within the
'EIA Notification, 2006.

XVIII. Because, the impugned EC is sulffering
from procedural defect and the same is liable to
be set aside.

XIX. Because, the impugned EC is otherwise bad in
law and the same is liable to be set aside.

LIMITATION:

The instant appeal has been presented on September 9, 2024
impugning inter alia the Environmental Clearance granted by the
State Environmental Impact Assessment Authority on August 10,
2024 in favor of respondent no. 2. i.e. within the period of
limitation as contemplated Section 16 of the National Green
Tribunal Act, 2010 through the portal of e-filing of the Hon’ble
NGT.

That from the “summary report” dated September 11,
2024, it appeared for the first time to the applicant that the
appeal was in form in every aspect apart from some defects, which
were pointed out in Serial No. 13 in the said note dated September
11, 2024 including the mistake that the said appeal was filed
under the head OA in e-filing portal. By the said report dated
September 11, 2024, the said case was asked to be filed under the
heading appeal. In that summary note dated September 11, 2024

it was directed further to re-file or re-present the sai
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the period prescribed in Rule 10 of the National Green Tribunal
(Practice and Procedure) Rules, 2011.
(The Photocopy of the e-filing slip dated September 9, 2024
and Summary Report dated September 11, 2024 and e filing
slip dated September 11, 2024 are annexed herewith as
Annexure - L)
But, no option was available in the portal of e - filing of the
Hon’ble NGT to re-file the appeal under the heading appeal, which

had once been filed under the heading OA. or vice - versa.

The learned Advocate for the applicant on presented the
corrected copy of the memorandum of appeal as per summary
note dated September 11, 2024 afresh in the e-filing portal of the
Hon’ble NGT, under the heading appeal.

Therefore, though the appeal was presented in time i.e. on
09-09-2024, but the same could not be refiled due to non
availability of the option in the portal of e-filing of the Hon’ble NGT
and the applicant had to file the appeal afresh on September 17,
2024.

PRAYER:
In the premises as aforesaid it is
humbly  prayed that Your
Lordships may graciously be
pleased to pass the following
orders:-
(a)Directing the respondent No.l

ard—2 to recall, rescind, cancel,
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withdraw and / or quash the
Environmental Clearance
granted by the SEIAA, Bihar on
10-08-2024 in respect of the
proposed mining activity of the
respondent no. 2 in respect of
the proposed mining project
covering the area of 96.50 Ha. at
the Rothas Sand Ghat 08,
comprising within Khata No.
783, 109, Khesra No. 3659 (P)
within Mouza - Dérihat, Block -
Dehri, District - Rothas on Sone

River;

(v) _a]”  Directing the respondent
%\ no. 3 to hold the public
consultation, afresh, upon
following the formalities
prescribed under clause 7. Il
and Appendix - IV of the EIA
Notification, 2006 and thereafter
direct the respondent no. 1 to
re-apprise the proposal of the
respondent no. 2 for
environmental clearance vide
proposal no.
SIA/BR/MIN/47600/2024




Interim relief:

49

dated 15/6/2024 in respect of
proposed mining project
covering the area of 96.50 Ha. at
the Rothas Sand Ghat 08,
comprising within Khata No.
783, 109, Khesra No. 3659 (P)
within Mouza — Darihat, Block —
Dehri, District - Rothas on Sone

River;

() #p) Pass such other Order or

Qe

Orders as to Your Lordships

may deem fit and proper.

(@ Pass an interim order not
to give effect and/or [further
effect to the Environmental
Clearance granted by the SEIAA,
Bihar on 10-08-2024 in respect
of the proposed mining activity
of the respohdent no. 2 in
respect of the proposed mining
project covering the area of
96.50 Ha. at the Rothas Sand
Ghat 08, comprising within
Khata No. 783, 109, Khesra No.
3659 (P) within Mouza -
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
FINANCE CENTRE, KOLKATA, WEST BENGAL

Appeal No. 2024 /EZ
or / +unal Act, 2010

[An appeal under Section 16 (h) of the National Green Tribun
. « U” & ANOTHER
SEVASET APPELLANTS

VERSUS .
THE STATE ENVIRON MENT IMPACT
ASSESSMENT AUTHORITY (SEIAA),

BIHAR AND OTHERS
_..RESPONDENTS

VERIFICATION
I Nishant Kumar Ojha Son of Nirmal Kumar Ojha, aged about 51

years, by faith Hindu, by Occupation - Social Worker, of Seva Setu, Ram
Jaipal Road, Near Sakhi, Arpana Bank Colony, Phase - 2, Dinapur —Cum-
Khagual, Patna, Bihar — 801503 being the Chariman of “SEVASETU”, having

it’s office at a Non-governmental Organization, registered under the Societies
Registration Act, 1860, having it’s office at Arpana Bank Colony, Phase — 2,
New Bailey Road, Ram Jaipal Nagar, Danapur, Patna —~ 801503 do hereby
verify that the statements made in paragraphs 1 and 21 to 24 are true to
knowledge of the appellant and the statements made paragraphs Nos. 2, 3,
5,6,8, 11 to 15, 17, 18 and 20 are true to the information as derived from
the records of the case and the contents of the paragraph Nos. 4, 7, 9, 10,
16, 19, 25 and 26 are the respectful submission of the appellant humble

submission before this Hon’ble Tribunal.
I sign this verification at Calcutta on this the dla
~ Y [0} S )
Py f\ qptembm 2024

NiAwie PELEN S S,Q/Vé
. Signat
P [k /{xf e M NS (Signature of the ver fet
PP
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BEF
ORE THR NATIONAL GREEN TRIBUNAL

STERN ZoNE N
PiN < BENCH, XOLKAT
ANCE CENTRE, KOLKATA, WEST BSNGAL

Appeal No, /2024/EZ

sppeal '
P?ﬁ under Seation 16 (h] read with 1B of the National Green
Tribunal Act, 2010}

“SEVASETU” & ANOTHER
...APPELLANTS
VERSUS
THE STATE ENVIRONMENT [MPACT
ASSESSEMENT  AUTHORITY  [SEIAA)
BIHAR AND OTHERS
...RESPONDENTS

By

_ AFFIDAVIT
I, Nishant Kumar Qjha Son of Nirmal Kumar Ojha, sged about 41 veurs,
by feith Hindu, by Qeceupation - Social Worker, of Seva Sctu, Rem
«Jaipal Road, Neer Sakhi, Arpana Bank Colony, Phase — 2, Dinapur -
Cum- Khagual, Patna, Bibar ~ 801503, da hereby solemnly declare and
affirm as lollows:-

1. That 1 am the appcllant no, 2 of the instant appesl and am the
chairman and the authorized signatory of the appellant no. 1 and am
well conversant with the facts and circumstances of this vuse and as
such am competent to ywear this allfidavit for mysclf and on behalf of

the appellant no. 1.

2. That the statements made in paragraphs 1 and 21 w 24 are true
1o ¥mowledge of the appellant and the statements made paragraphs\
Nos. 2, 3, 5,6, 8, 11 to 15, 17, 18 aad 20 are true 10 the mformgtum aﬁ
derived from the records of the case and the ¢ontents of (h_c psmgx;at};\

Nos. 4. 7. 9, 10, 16, 19, 25 und 26 are thc respectful submission of the
appellant humble cubmission before this Hot'ble Tribunal. -

VA SHTL -
Mokt TR T~
Prepared in my office Deponent is known (O,
/é)umﬂﬂ%éwwz e §Sb Identified by me. “
: Advocate P ;{)N}? ) o
{/& ' Advocate S
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ayteer, a7 X SeaTy eRadT ey

afr=aT
7% Reell, 8 wrd, 2018

7.3 1030(F) —TATaTT, a7 AT sterary aiads qarery q SrfgEAT €@, A 804(%), Ariw
14 7T, 2017 (R sad T8 T I ATAGEAT FET 47 ) 10 wataone smrafe T Maer Merei
FT AT T H (g GRS % gt & forg whiwar srftrgfara v §, Fom worer w2 garteror v
wferg=mT 2006 [FT.a1. 1533(%7), aria 14 fwaw, 2006] F wrefiq 7or smsmw qd qafacor gt
srfrare R AT warferfir smrated % oX gearen w1 e ar Searen fAsor § aiEda w7 S S Y
fRaT &

3l wartawor, & o Srereary witads (R gad g Tt <6 SIf8e=mT gl TAT §) Ih STieET
¥, aeg arat ¥ @y, 87 13 ¥ gwisy (2) g MR Rar § & s gan #, s agtawer gATAT Merfeor
srfere=raT, 2006 % arefie waifera R wridewr & qd aatacfia smrafed 1 srier arefl e a1
TR SRAT FTE S Y ¥ Tt wataRetr srated % forg oy st € A g 07 watafia
sFTafea ¥ T Reare, sryfen @ g Mo § afteds far § o aiarsmret # sridsmeor &
T ¥ T N GEAT ST ST OF qreet § agt @ &% gadt @ it gfgeeme, g agtar (w@ee)
gferfam, 1986 F¥ oTeT 3 Y ITgTRT (3) F S+ wioa T watawor gavd Refwor sfde grr wataiiy
srATIRT SEed HY TE &, HT wAtaciiy sFTafed srgaed A & Forg s geaih aiuta gra g oAt
frarm ST e watercofie smTaft S &R IR sEed ST

3 FATErT T I ATAGHT F AEeor F g F ATyt ' F sheta o Arer adft Fwed ¥ fawme
T B forT e SEaTa WTH g E |

3 FeTerT A A whatteedt qur senfe st & srvarea e g & A s et
FTCOT T TEqTI T AR TET F Foru geeram et wrHel Hr AuerRr w1 % oy et st wr ket
T AT HC T S 3w T 8
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A 7% fawelt Raa wltw g srftereo 3 srav aréie 27 7=, 2017 ¥ amer gy dered siorelt 5osmT
EISTET Tot Uer ot s WIRa W ST oy A e araee | 570/2016 F 4% & wrwe #, dwd siger
RIS HECFAT U T AT FTH AT o 3T 3177 AT YA A19aH &, 576/2016 F HTHar & 37 syeft goa7
g8 Ut Ut f JATH WA 69 3T o WSl ¥ e ardEd §., 579/2016 ¥ HIWSr ¥ U5y w6 u¥
qfesrHTEl o e fvg s 3 forg fARer o fve § sii R ¥ erqeme wafeacer semaly e sy
TR A o ey § IR swer o R g

aﬁ‘twﬁ?ﬁﬁ%wﬁr@%rgq,WWﬁa‘gWme'@m%%agmﬁ,s?r
iRl &, forrehl sadr SaTfaa g ot STt §, 8T qur gers At w7 ¥ ar § gatacor (dea)
A, 1986 & faww 5 % Sulam (3) % @3 (%) & Al oo & slem &1 e w0 3w aferg=r =@,
.M. 804(3T), AT 14 AT, 2017 &7 GET HY |

T e, sty FHTL, TAtawer (seer) fAaw, 1986 & o 5 % sufemw (3) ¥ oe () ¥ ary
iSE waAtaRer (seror) srfarfaw, 1986 #it e 3 it swaTy (1) s START (2) ¥ 9w (i) ¥ suEs (F) A7
T (v) BT W&¥ RRAT 7 TAT H79 §U, AHiea & I (& famr 5 % gufaam (3) ¥ e (7) & e
BT GAAT T 7T A A gy 9%k sridgeen & Ferfer weiver w2

36 AT H, RT 13 H -
(%) ITIRT (2) F v 9 FAwferfr &= wan s, st

"(2) 39 g9 #, g agtaor qureTa et afdEE, 2006 ¥ srefw @a@tya AfEms witmor &
T Ao srrafed Y erert ATt e a7 frerwers diiato s arew #:33 ¥ gemq wataciy
graTafed & forg st st & A Rrgiv g wateacofiar smmafer % fem Rear, smefRdeor s seame R
¥ gftads g, S afarsmrsit i stiaseaor & araer % w7 § awaAT ST of7 gataer auree Rt
=T, 2006 T ST F warl 'F ¥ sty e Arelt aRAreTeR Ar SRt w7, e B
grerere a1 el e o) stgfRdieor off §, dee & Rdws g afRf g
vtz STy warw w ¥ o geatse v ST o) wataxefty sty S w9 geT iy
SITGET Al ot '@ wharstedt % o, St goate i sree watewor (sxern) stafam, 1986 6 ey
3 T gueTar (3) & wrelier i Frfvrer aroat s ww Tsadit # g ar g aewsE wie R gt
wiAfaat sl e = e T deftar wateror g Myt st § Ry g e

(@) ST (4) F Torrr ux et soir war s, sef-

"(4) warteor (geern) sttt 1986 fit ey 3 Y gwerry (3) ¥ arefiwr iy Fdw v £ Ao
afAfa a1 T 77w TsgEe A oA @i g Sceree % qrHet # a8 e w5 §
forg frerteor foam straam o afafiomr @7 O worwr o @Rt far @ & o onp fBf F ade
I 7 T e B w8, S vt qatacoftr qreiamt % v aatacofis gmet f
AT o AT WO T F FATAT ST HhAT § 5 AT Iq@ F9w A Swi vt T b orefiw o
AT AT 4T o o F el AR & Ry g ar de osaden e h A et
gl At T &, R & el s wrdarsat 3 ary wfciomT 71 o1 s fir fwrier
&t ST 1

() ITHRT (5) F T 9% Ferfofa soi e s, saf-

"(5) 3 =T W Sl YAt 39 IR (4) F g v {hdvww yeatwy afffy v av g aeas
TSt et wfaf & o aeraers 8, 50 st % sefia afasmrsit it aatage ggra et
FA A ATl gaier Frser i fRdros geatet afdfd o oo v w0 qerss fHoms gerE
il 9 F ¥ g agfa fea Reeat ¥ arr R B smom | 5o afafem R
qeate qiafa arRefRT T, quTeTd AISHT o TEfs q9r araETE dare e
A F Fgior o afwsmr % s MRa fdgat & (e 500 sic 399 yenfia
grstRTare g wateRer wur fuftr R § uw e e ¥ w0 # S B s
qrifea i T, QETRTT FISHT d91C Hy T SHaT
% ferizor % forg ster @7 "ugw she fagdwor, qyfer (67
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TSGR TATLTAT T TUSET T 3T AR FeATIT &S g TeATAT TATTeT a1 F=fas o
WWWW%W%W#WW@WQWWWWW;

(=) ITHRT (6) F wormr o FrerforRea Swdr <@t s, st

"(6) fasrosr gt wiAta, wﬁ%?ﬁ% AR RINERGECERERE R IR RICRRIEIE R CE
ST, GUTRTE ASAT 3T WIFRAF JoT ATt gaqred e asr & s a99 aret
Tt SeeT ST B STRAT w4, S B geatwa Gy wu qatawia gwdT i gataefir
AT T AT IS K FICT IS AR Frag T eeedrty gl 1"

(%) ST (7) & T o) i sody @ sre, srotq;-

"(7) GRS TEITEE § GUTHT AT ST TIHAE qor arEtid gy srad areT Y
& AR 9% AT HT T TGO RAIAT G F gy weq H A e gt s o v @
TSAEr AT qeaten qaifa g ar wawt ‘& airsmr % g g & R o geare
afafR grar 67 STt SR @ AR griteer g st wv R s qom dF e
vt sATafcd srEed F & qF ST AT SO S I8 wererd & il st Ao
TEATEA W, TRt s v @ asaa v gearn aftfy aur B s F

AT o TYHTE GATTRTL FISAT ST I T Taris Seres s FiomT % e Ess
FTATeaaT & Gt A AT ST 1)

.

[7. & Sre-11013/22/2017-31E0-1/(Tw)]
ST AT, @gd aia
feroqur: wer arferEmT wr.9m, 804(3), ardie 14w, 2017 gv weRTiA v T ofY |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8" March, 2018

S.0. 1030(E). —Whereas, the Ministry of Environment, Forest and Climate Change vide notification
number S.0.804(E), dated the 14‘h March, 2017 (hereinafter referred to as the said notification) has notified
the process for appraisal of projects for grant of Terms of Reference and Environmental Clearance, which
have started the work on site, expanded the production beyond the limit of environmental clearance or
changed the product mix without obtaining prior environmental clearance as mandated under the Environment
Impact Assessment Notification, 2006 [S.0.1533 (E), dated the 14" September, 2006];

And whereas, the Ministry of Environment, Forest and Climate Change (hereinafter referred to as the
Ministry) in the said notification inter alia, directed vide sub-paragraph (2) of paragraph 13, that in case the
projects or activities requiring prior environmental clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority, are brought for environmental clearance after
starting the construction work, or have undertaken expansion, modernization, and change in product- mix
without prior environmental clearance, these projects shall be treated as cases of violations and in such cases,
even Category B projects which are granted environmental clearance by the State Environment Impact
Assessment Authority constituted under sub-section (3) section 3 of the Environment (Protection) Act, 1986
shall be appraised for grant of environmental clearance only by the Expert Appraisal Commlttee and
environmental clearance will be granted at the Central level;

And whereas, the Ministry has received a number of proposals relating to all sectors covered under
category A and category B, for consideration in pursuance of the said notification;

And whereas, the Ministry is in receipt of representations from the public representatives and
Industrial Associations, requesting delegation of powers to the respective States to deal with the violation
cases for operational reasons and expediting the proposals;
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And whereas, the National Green Tribunal, Principal Bench at New Delhi vide their. order dated the
27" November, 2017 in similar matters in OA No.570/2016 titled M/s Anjli Infra Housing LLP Vs Union of
India & othrs, OA No.576/2016 in the matter of M/s Ankur Khusal Construction LLP Vs Union of India &
others and OA No0.579/2016 in the matter of Anjli Infra Housing LLP Vs Union of India & others, has passed
directions for consideration of the projects at the State level and pass appropriate orders in regard to
grant/refusal of the environmental clearance in accordance with law;

And whereas, in view of the above, the Central Government finds it necessary toramend the said
notification number S.0.804(E), dated the 14" March, 2017 by dispensing with the requirement of notice
referred to in clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 regarding
inviting objections and suggestions from persons likely to be affected thereby, in public interest;

Now, therefore, in exercise of the powers conferred by sub-section (1), sub-clause (a) of clause (i) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with
sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby makes the
following amendments in the said notification by dispensing with the requirement of notice referred to in
clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, namely:-

In the said notification, in paragraph 13, -
(a) for sub-paragraph (2), the following sub-paragraph shall be substituted, namely:-

“(2) In case the projects or activities requiring prior environmental clearance under the
Environment Impact Assessment Notification, 2006 from the concerned regulatory authority are
brought for environmental clearance after starting the construction work, or-have undertaken
expansion, modernisation, and change in product-mix without prior environmental clearance, these
projects shall be treated as cases of violations and the projects or activities covered under category A
of the Schedule to the Environment Impact Assessment Notification, 2006, including expansion and
modernisation of existing projects or activities and change in product mix, shall be appraised for grant
of environmental clearance by the Expert Appraisal Committee in the Ministry and the environmental
clearance shall be granted at Central level, and for category B projects, the appraisal and approval
thereof shall vest with the State or Union territory level Expert Appraisal Committees and State or
Union territory Environment Impact Assessment Authorities in different States and Union territories,
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986.”;

b) for sub-paragraph (4), the following sub-paragraph shall be substituted, namely:-

“(4)  The cases of violations will be appraised by the Expert Appraisal Committee at the Central
level or State or Union territory level Expert Appraisal Committee constituted under sub-section (3)
of section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which
can run sustainably under compliance of environmental norms with adequate environmental
safeguards, and in case, where the findings of Expert Appraisal Committee fof projects under
category A or State or Union territory level Expert Appraisal Committee for projects under category B
is negative, closure of the project will be recommended along with other actions under the law.”;

(©) for sub-paragraph (5), the following sub-paragraph shall be substituted, namely:-

“(5)  In case, where the findings of the Expert Appraisal Committee or State or Union territory
level Expert Appraisal Committee on point at sub-paragraph (4) above are affirmative, the projects
will be granted the appropriate Terms of Reference for undertaking Environment Impact Assessment
and preparation of Environment Management Plan and the Expert Appraisal Committee or State or
Union territory level Expert Appraisal Committee, will prescribe specific Terms of Reference for the
project on assessment of ecological damage, remediation plan and natural and community resource
augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants, and the collection and analysis of data for assessment
of ecological damage, preparation of remediation plan and natural and community resource
augmentation plan shall be done by an environmental laboratory duly notifi ‘the Environment
(Protection) Act, 1986, or a environmental laboratory accredited by.the Nit; ¢ ion Board
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for Testing and Calibration Laboratories, or a laboratory of the Council of Scientific and Industrial
Research institution working in the field of environment.”;

(d) for sub-paragraph (6), the following sub-paragraph shall be substituted, namely:-

“(6) The Expert Appraisal Committee or State or Union territory level Expert Appraisal
Committee, as the case may be, shall stipulate the implementation of Environmental Management
Plan, comprising remediation plan and natural and community resource augmentation plan
corresponding to the ecological damage assessed and economic benefit derived due fo violation as a
condition of environmental clearance.”

(e) for sub-paragraph (7), the following sub-paragraph shall be substituted, namely:-

“(7)  The project proponent will be required to submit a bank guarantee equivalent to the amount of

remediation plan and Natural and Community Resource Augmentation Plan with the State Pollution
Control Board and the quantification will be recommended by the Expert Appraisal Committee for
category A projects or by the State or Union territory level Expert Appraisal Committee for category
B projects, as the case may be, and finalised by the concerned Regulatory Authority, and the bank
guarantee shall be deposited prior to the grant of environmental clearance and released after
successful implementation of the remediation plan and Natural and Community Resource
Augmentation Plan, and after recommendation by regional office of the Ministry, Expert Appraisal
Committee or State or Union territory level Expert Appraisal Committee and approval of the
Regulatory Authority.”.

[F.No.Z-11013/22/2017-IA-I1 (M)]
GYANESH BHARTI, Jt. Secy.
Note: The principal notification was published vide number S.0.804(E), dated the 14" March, 2017.

e
¢ faoett, 8 w1, 2018

WA, 1031(30).—=75T TR F qatawer (wervn) A, 1986 % Mo 5 % sv faw (3) ¥ @w (7)
W qfeq gataRor (Fem) sfafAaw, 1986 (1986 %7 29) Fit oy 3 Y ITerRy (1), ITERT (2) F &2 () F
SUEE (F) AL e (v) F arefiq S W wew A&, guteawor, av i siorary afads wered # et
HEAT FT.IM.804(x7) AE 14 ATH, 2017 (P& zo# o qeaTq S ATEG=AT FgT AT 8) FRT I
aRaErsTeR 1 Rrgiv g watawer swrafe sro fg famr s s a7 Rar § o 3% At # eere
HTAT AT &, T AT FE 5 [T garer far & |

T SueRT srtergEeT & 4T 13 % Iwhr (1) g My Rar war § & wenfRufy e aew ¥
e IugH AfAfEw & ereflw A wew g fAftew w0 & afve wew wataxor e Mo
AT |, q& wgtareita wieia wrea fre f&er area & Bt oft wor & shmar ot it st e 8
ufed @i srfafe s % o o 6 w8 qateacor qumera Rt sfgemr, 2006 [7.37.1533(:)
e 14 fdET, 2006] F aefiw q@ watawofia i ol aret aRefismret s STt ar
ST TiRATSTeTe e farwerrat 3 freare At sryffiwor Fr qatacr der Retor siftrgem, 2006 %
AT T HTHAT HHT ST,

3 Iuda wftgEnT ¥ 77 i Sudy & B sux sfeafya afesmet st St & srde
HTERET % U7 13 % TR (2) 7 (7) 7 At uftm ¥ srqam aedt & Roer s,

S qteror (wreror) stfefaer, 1986 Y ey 3 Y SuerRT (3) FIT Yaw afFadT w TAT FA g
SUYHT ST % 47 13 F 99 R (4) F srgaer F woft &l F Footoe F HTHSAT B GeAHA FA ST
WW%W@TW%WWW%%@T@%WqMWHImH< T,
S Sterarg, wRads warerd, @eEis w.37.1805(3), arde 6 97, 2017 fit
qeatwT aiafa (Sueft) =7 7e7 fFar @ or;
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T 37w AT At 1 RAArww qearwa afvfy &, of vaF sfarms, dte € ) oww ol 3
WW%WﬁW,Waﬁmeﬁaﬁﬁﬁmﬁwﬁ%wﬁwﬁﬁ%ﬁfmwmt

SR TRITE A T =T et et ¥, mmﬁwm%mmﬁﬁam
Tegtaa aiafa ¥ geey afea F w0 & gerfRufy of e b e, dnfs € % arr dnfs € ar dfe
T AT AFTF ST HT AR Giaearioa wear aufi=fie gor &;

AT g ora, Feard THTK qAtaRer (He) siferfam, 1986 (1986 #1 29) F ey 3 Hit ITHRT (3)
BT ST AT HT T HT G AT I AT HO F1.31.804(37) arra 14 Wi, 2017 % &7 13 %
SIUT (4) F ATALT § AT F AT, STATHT, SO I, €< 3, $9€ (i), ari@ 6 S, 2017 F v
HTCH HERTC T qATEr 37 iR Serary giads Jarerd €A 7,31 1805(31), a8@ 6 5[, 2017 3 emaer &
Rt deem wet 8, srarf--

I eer T qrooft 7, w F0 11 % g, w6 (2) § wfaftadt ¥ v ur, Rt sfRifte wh
ST, Srarfeg-- )
"SR § AT dNE U AT AT SfY, Rty watawor, sk serary wRed, s, st 9,
TS faeet)-3 |

[T 5.37%-11013/22/201 7-3r& - (TH)]
STAST AT, T @frg

ferequr: st s €. #1.8.1805(3r) ArirE 6 [, 2017 FTRT WA faaT T4 o |

ORDER
New Delhi, the 8" March, 2018

S.0. 1031(E).—Whereas, by the notification of the Government of India in the Ministry of
Environment, Forest and Climate Change number S.0. 804(E), dated the 14"™ March, 2017, issued under sub-
section (1), sub-clause (a) of clause (i) and clause (v) of sub-section (2) of section (3) of the Environment
(Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986 (hereinafter referred to as the said notification), the Central Government has
established an arrangement to appraise the projects, which have started the work without obtaining prior
environmental clearance and such cases have been termed as cases of violation: ‘

And whereas, vide sub-paragraph (1) of paragraph 13 of the said notification, it has been directed that
the projects or activities or the expansion or modernisation of existing projects or activities requiring prior
environmental clearance under the Environment Impact Assessment Notification, 2006 [S.0.1533(E), dated
the 14" September, 2006] entailing capacity addition with change in process or technology or both,
undertaken in any part of India without obtaining prior environmental clearance from the Central Government
or by the State Environment Impact Assessment Authority, as the case may be, duly constituted by the Central
Government under the said Act, shall be considered a case of violation of the Environment Impact Assessment
Notification, 2006;

And whereas, the said notification further provides that the projects and activities referred above, shall
be dealt strictly as per the procedure specified in sub-paragraph (2) to (7) of paragraph 13 of the said
notification;

And whereas, in exercise of the power conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 and in pursuance of sub-paragraph (4) of paragraph 13 of the said notification, an
Expert Appraisal Committee (EAC) was constituted by notification of the Government of India in the
Ministry of Environment, Forest and Climate Change vide number S.0.1805(E), dated the 6" June, 2017
comprising members with expertise in different sectors to appraise and make recommendations to the Central
Government as cases of violation in all the sectors;

entist E was
Secretary

And whereas, in this Expert Appraisal Commitiee so constituted, Shr
nominated as representative of the Ministry of Environment, Forest and C}
of the said Committee;
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And whereas, due to administrative and operating reasons, it has become expedient to replace the
nomination of Shri S. K. Srivastava, Scientist E with the Scientist E or Scientist F or Scientist G, as the case
may be, as Member Secretary of the Expert Appraisal Committee constituted to deal with violation cases;

And now, therefore, in exercise of the powers conferred by sub-section (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of sub-paragraph (4) of.paragraph 13 of
the said notification number S.0.804(E), dated the 14" March, 2017, the Central Government hereby makes
the following amendments in the order of the Government of India in the Ministry of Environment, Forest and
Climate Change number S.0.1805(E), dated the 6" June, 2017, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii), dated the 6" June, 2017, namely:-

In the said order, in the Table, against serial number 11, for the entries in column (2), the following
entries shall be substituted, namely:-

“Scientist E or Scientist F or Scientist G, as the case may be, Ministry of Environment, Forest and
Climate Change, Jorbagh Road, New Delhi-3”.

[F. No. Z-11013/22/2017-1A-I1 (M)]
GYANESH BHARTI, Jt. Secy.
Note: The principal order was published vide number S.0.1805(E), dated the 6" June, 2017.
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ANNEXURE - B~ =

(Published in the Gazette of India, Extraordinary, Part-ll, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS
New Delhi 14t September, 2006
Notification
S.0. 1533(E). - Whereas, a draft notification under sub-rule (3) of Rule 5 of the

Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India, unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18t May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact Assessment
Authority (SEIAA), to be constituted by the Central Government in consultation

with the State Government or the Union territory Administration concerned under sub-section
. (3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
 was published in the Gazette of India [Extraordinary, Part II, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15t September ,2005 inviting objections and suggestions
from all persons likely to be affected thereby within a period of sixty days from the date on

which copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

&

And whereas, all objections and suggestions received in response to the above

mentioned draft notification have been duly considered by the Central Governmer{t;

No‘w, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the
notification number S.0. 60 (E) dated the 27w January, 1994, except in respect of things done
or omitted to be done before such supersession, the Central Government hereby directs that
on and from the date of its publicaticn the required construction of new projects or activities or
the expansion or modernization of existing projects or activities listed in the Schedule to this

notification entailing capacity addition with change in process and or technology shall be

I 18 101 @), (i3 TV (a), (b); V (D), (i), (iiD)(a), (b), (¢), (i), (V), (vi) (), (b, (vi), (Vi) (@), (B), (ix), (%), (xi), (xii) (a), (B) , (xiiD), (xiv) (@), (D). ()

@) (0), (xvi) (), (0), (xviy VI @), )3 VIT& VI 0450 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraore
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009,
notification S.0.1533(E) dated 14.09.2006




undertaken in any part of India only after the prior environmental clearance from the Central
Government or as the case may be, by the State Level Environment

Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this

notification.

sincludes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the

project management except for securing the land, is started on the project or activity:

(i All new projects or activities. listed in the Schedule to this notification;

(i) ~ Expansion and modernization of existing projects or activities listed in the Schedule
to this notification with addition of capacity beyond the limits speCified for the concerned
sector, that is, projects or activities which cross the threshold limits given in the Schedule,
after expansion or modernization;,

iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level

Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be

constituted by the Central Government under sub-section (3) of section 3 of the Environment

(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —

Secretary to be nominated by the State Government or the Union territory Administration

concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3) The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

¥ 113 HHE (), Gi); BV (a), (B); ¥ G3), (i), (i), (0), (2}, (iv), (¥), (VI) (2), (b), (vii), (viii) (), (D), (%), (x}, (xi), (i) (), (b) , (il
(), (0, (ovi) @), (0), (ovib; VE@, 0 VILEVIL ¢ e Notification, S.0. 3067(E) dated 01.12,20
Ministry .of Environment and Forests, (Published in the Gazette of India, Extraor ;ﬁﬁ@/,}gﬁ—ll
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; a mgﬁﬁlﬁ%ﬂ@ ,
notification S.0.1533(E) dated 14.09.2006 / /. A




(4)

(5)

@ - .

One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to fhe Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

'“(7) All decisions of the SEIAA shall be taken in a meeting and shall ordinerily be

unanimous:
Provided that, in case a decision is taken by majority, the details of views, for and against
it, §ha|l be clearly recorded in the minutes and copy thereof sent to MoEF.”

Categorization of projects and activities:-

All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on

human health and natural and man made resources.

All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall
require prior environmental clearance from the Central Government in the Ministry of
Environment and Forests (MoEF) on the recommendations of an Expert Appraisal
Committee (EAC) to be constituted by the Central Government for the purposes of this
notification;

(i) Al projects or activities included as Category ‘B’ in the Schedule, including expansion

and modernization of existing projects or activities as specified in sub paragraph (ii) of
paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2,
but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule,
will require prior environmental clearance from the State/Union territory Environment
Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on the
recommendations of a State or Union territory level Expert Appraisal Committee (SEAC)
as to be constituted for in this notification. " “In the absence of a duly constituted SEIAA
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or SEAC, a Category ‘B’ project shall be considered at Central Level as a Category ‘B’

project;”

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation
with the concerned State Government or the Union territory Administration with identical

composition;

(b) The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than
one State or Union territory for reasons of administrative convenience and cost;

(c) The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental
clearance is sought, for the purposes of screening or scoping or appraisal, with prior
notice of at least seven days to the applicant, who shall provide necessary facilities for
the inspection;

() The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus

cannot be reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix |, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
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of the pre-feasibility project report except that, in case of construction projects or activities

(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the

conceptual plan shall be provided, instead of the pre-feasibility report.

7.

Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of

four .stages, all of which may not apply to particular cases as set forth below in this
notification. These four stages in sequential order are:-

e Stage (1) Screening (Only for Category ‘B’ projects and activities)

. Stage (2) Scoping

. Stage (3) Public Consultation

e Stage (4) Appraisal

Stage (1) - Screening:
In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an

application seeking prior environmental clearance made in Form 1 by the concerned State
level Expert Appraisal Committee (SEAC) for determining whether or not the project or
activity requires further environmental studies for preparation of an Environmental Impact.
Assessment (EIA) for its appraisal prior to the grant of environmental clearance depending
up on the nature and location specificity of the project . The projects requiring an
Environmental Impact Assessment report shall be termed Category ‘B1' and remaining
projects shall be termed Category ‘B2’ and will not require an Environment Impact
Assessment report. For categorization of projects into B1 or B2 except item 8 (b), the

Ministry of Environment and Forests shall issue appropriate guidelines from time to time.

. Stage (2) - Scoping:

“Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case
of Category ‘B1' projects or activities, including applications for expansion and/or
modernization and/or change in product mix of existing projects or activities, determine
detailed and comprehensive Terms Of Reference (TOR) addressing all relevant
environmental concerns for the preparation of an Environment Impact Assessment (EIA)
Report in respect of the project or activity for which prior environmental -clearance is
sought. The Expert Appraisal Committee or State level Expert Appraisal Committee

Ministry of Environment and Forests, (Publlshed in the Gazette of India, Extrao:
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concerned shall determine the Terms of Reference on the basis of the information

&

furnished in the prescribed application Form1/Form 1A including Terns of Reference
proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or
State level Expert Appraisal Committee concerned only if considered necessary by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other iriformation that may be
available with the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned. All projects and activities listed as Category ‘B’ in ltem 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and

will be appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(iiy The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal
Committee or State Level Expert Appraisal Committee as concerned within sixty days of
the receipt of Form 1. In the case of Category A Hydroelectric projects Item-1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-
construction activities .If the Terms of Reference are not finalized and conveyed to the
applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by
the applicant shall be deemed as the final Terms of Reference approved for the EIA
studies. The approved Terms of Reference shall be displayed on the website of the
Ministry of Environment and Forests and the concerned State Level Environment Impact

Assessment Authority.

(i) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage
itself: In case of such rejection, the decision together with reasons for the same shall be

communicated to the applicant in writing within sixty days of the receipt of the application.

[ll. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity
are ascertained with a view to taking into account all the material concerns in the project or
activity design as appropriate. All Category ‘A’ and Category B1 projects or activities shall

undertake Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b) all projects or activities located within industrial estates or pafks (item 7(c) of the
Schedule) approved by the concerned authorities, and which are not disallowed in
such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve
any further acquisition of land.

"«(cc) maintenance dredging provided the dredged material shall be disposed within port
limits.”;

. “(d)  All Building or Construction projects or Area Development projects (which do not
contain any category ‘A’ projects and activities) and Townships (item 8(a) and 8(b) in
the Schedule to the notification).”

e) all Category ‘B2’ projects and activities.

f) all projects or activities concerning national defence and security or involving other

strategic considerations as determined by the Central Government.

(i)  The Public Consultation shall ordinarily have two components comprising of:-

(@) a public hearing at the site or in its close proximity- district wise, to be carried out in the

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) obtain responses in writing from other concerned persons having a plausible stake in the
environmental aspects of the project or activity.

(i)  the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control
Committee (UTPCC) concerned in the specified manner and forward the proceedings to
the regulatory authority concerned within 45(forty five ) of a request to the effect from the
applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the
specified period, and/or does not convey the proceedings of the public hearing within the
prescribed period directly to the regulatory authority concerned as above, the regulatory
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authority shall engage another public agency or authority which is not subordinate to the
regulatory authority, to complete the process within a further period of forty five days,.

(v) If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to
oohduct the public hearing in @ manner which will enable the views of the concerned
local persons to be freely expressed, it shall report the facts in detail to the concerned
regulatory authority, which may, after due consideration of the report and other reliable
information that it may have, decide that the public consultation in the case need not
include the public hearing.

(vi) For obtaining responses in writing from other concerned persons having a plausible
stake in the environmental aspects of the project or activity, the concerned regulatory
authority and the State Pollution Control Board (SPCB) or the Union territory Pollution
Control Committee (UTPCC) shall invite responses from such concerned persons by
placing on their website the Summary EIA report prépared in the format given in
Appendix IIIA by the applicant along with a copy of the application in the prescribed form,
within seven days of the receipt of a written request for arranging the public hearing.
Confidential information including non-disclosable or legally privileged information
involving Intellectual Property Right, source specified in the application shall not be
placed on the web site. The regulatory authority concerned may also use other
appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person
thé Draft EIA report for inspection at a notified place during normal office hours till the
date of the public hearing. All the responses received as part of this public consultation
process shall be forwarded to the applicant through the quickest available means.

(vii) After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes
in the draft EIA and EMP. The final EIA report, so prepared, shall be smeitted by the
applicant to the concerned regulatory authority for appraisél. The applicant may
alternatively submit a supplementary report to draft EIA and EMP addressing all the
concerns expressed during the public consultation.

. Stage (4) - Appraisal:
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(i) Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA
report, outcome of the public consultations including public hearing proceedings,
submitted by the applicant to the regulatory authority concerned for grant of
environmental clearance. This appraisal shall be made by Expert Appraisal Committee or
State Level Expert Appraisal Committee concerned in a transparent manner in a
proceeding to which the applicant shall be invited for furnishing necessary clarifications
in person or through an authorized representative. On conclusion of this proceeding, the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
make categorical recommendations to the regulatory authority concerned either for grant
of prior environmental clearance on stipulated terms and conditions, or rejection of the

application for prior environmental clearance, together with reasons for the same.

(i) The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Envwonment Impact Assessment report, shall be carried out
on the basis of the prescribed application Form 1 and Form 1A as applicable, any other
relevant validated information available and the site visit wherever the same is
considered as necessary by the Expert Appraisal Committee or State Level Expert

Appraisal Committee concerned.

(i) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of
the final Environment Impact Assessment report and other documents or the receipt of
Form 1 and Form 1 A, where public consultation is not necessary and the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee shall be placed before the competent authority for a final decision within the
next fifteen days .The prescribed procedure for appraiéal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or

Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity

in the case of mining projects or for the modernization of an existing unit with increase in

A Hl(i), (ii); 1V (a), (b); V (i), (i), (iii)(a), (b), (c), (iv), (v), (i) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xii
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the total production capacity beyond the threshold limit prescribed in the Schedule to this
notification through change in process and or technology or involving a change in the
product —mix shall be made in Form | and they shall be considered by the concerned
Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days,
who will decide on the due diligence necessary including preparation of EIA and public
consultations and the application shall be appraised accordingly for grant of environmental

clearance.

8. Grant or Rejection of Prior Environmental Clearance (EC):

(i)  The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of
the recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five dayé of the receipt of
the final Environment Impact Assessment Report, and where Environment Impact
Assessment is not required, within one hundred and five days of the receipt of the

complete application with requisite documents, except as provided below.

(i) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases
where it disagrees with the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned, the regulatory authority shall request
reconsideration by the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned within forty five days of the receipt of the recommendations of the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned while
stating the reasons for the disagreement. An intimation of this decision shall be
simultaneously conveyed to the applicant. The Expert Appraisal Committee or State Level
Expert Appraisal Committee concerned, in turn, shall consider the observations of the
regulatory authority and furnish its views on the same within a further period of sixty days.
The decision of the regulatory authority after considering the views of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned shall be final and

convéyed to the applicant by the regulatory authority concerned within the next thirty days.

(iii) In the event that the decision of the regulatory authority is not communicated to the
applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
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applicant may proceed as if the environment clearance sought for has been granted or
denied by the regulatory authority in terms of the final recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (i) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to
receipt of applications for prior environmental clearance of projects or activities, or
screening, or scoping, or appraisal, or decision by the regulatory authority concerned,
unless any of these is sequentially dependent on such clearance either due to a

requirement of law, or for necessary technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall
make the application liable for rejection, and cancellation of prior environmental clearance
granted on that basis. Rejection of an application or cancellation of a prior environmental
clearance already granted, on such ground, shall be decided by the regulatory authority,
after giving a personal hearing to the applicant, and following the principles of natural

justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start
of production operations by the project or activity, or completion of all construction
operations in case of construction projects (item 8 of the Schedule), to which the
application for prior environmental clearance refers. The prior environmental clearance
granted for a project or activity shall be valid for a period of ten years in the case of River
Valley projects (item 1(c) of the Schedule), project life as estimated by Expert Appraisal
Committee or State Level Expert Appraisal Committee subject to a maximum of thirty
years for mining projects and five years in the case of all other projects and activiiies.

However, in the case of Area Development projects and Townships [item 8(b
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period shall be limited only to such activities as may be the responsibility of the applicant
as a developer. This period of validity may be extended by the regulatory authority
concerned by a maximum period of five years provided an application is made to the
regulatory authority by the applicant within the validity period, together with an updated
Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of the
Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:

V«i)a) In respect of Category ‘A’ project, it shall be mandatory for the project proponent to
make public the environment clearance granted for their project along with the
environmental conditions and safeguards at their cost by prominently advertising it at
least in two local newspapers of the district or State where the project is located and in
addition, this shall also be displayed in the project proponent’s website permanently.

(b) Inrespect of Catégory ‘B’ projects, irrespective of its clearance by MoEF / SEIAA, the
project proponent shall prominently advertise in the newspapers indicating that the
project has been accorded environment clearance and the details of the MoEF website
where it is displayed.

(¢} The Ministry of Environment and Forests and the State/Union Territory Level
Environmental Impact Assessment Authorities (SEIAAs), as the case may be, shall also
place the environmental clearance in the public domain on Governmental portal.

(d) The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to
the relevant offices of the Government who in turn has to display the same for 30 days

frorﬁ the date of receipt.”;

V(i) It shall be mandatory for the project management to submit half-yearly compliance
reports in respect of the stipulated prior environmental clearance terms and conditions in
hard and soft copies to the regulatory authority concerned, on 1st June and 1st December

of each calendar year.

v (i) All such compliance reports submitted by the project management shall be public

documents. Copies of the same shall be given to any person on application to the
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concerned regulatory authority. The latest such compliance repdrt shall also be displayed
on the web site of the concerned regulatory authority.

Transferability of Environmental Clearance (EC):
A prior environmental clearance granted for a specific project or activity to an applicant

may be transferred during its validity to another legal person entitled to undertake the
project or activity on application by the transferor, or by the transferee with a written “no
objection” by the transferor, to, and by the regulatory authority concerned, on the same
terms and conditions under which the prior environmental clearance was initially granted,
and for the same validity period. No reference to the Expert Appraisal Committee or State

Level Expert Appraisal Committee concerned is necessary in such cases.

Qperation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact Assessrnent
(EIA) notification number S.0.60 (E) dated 27w January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to
the extent that in case of all or some types of applications made for prior environmental
clearance and pending on the date of final publication of this notification, the Central
Government may relax any one or all provisions of this notification except the list of the
projects or activities requiring prior environmental clearance in Schedule |, or continue
operation of some or all provisions of the said notification, for a period not exceeding one

year from the date of issue of this notification.
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SCHEDULE

(See paragraph 2 and 7)
LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Project or Activity Category with threshold limit Conditions if any
A B
1 Mining, extraction of natural resources and power generation (for
a specified production capacity)
(1) (2 (3) (4) , (5)
V¥(a) | (i) Mining of minerals. | > 50 ha. of mining lease | <50 ha>5 ha .of General Condition
area in respect of non- mining lease area in shall apply
coal mine lease. respect of non-coal Note:
mine lease. Mineral prospecting
> 150 ha of mining Is exempted.”;
lease area in respect of | £150 ha >5 ha of
coal mine lease. mining lease area in
respect of coal mine
Asbestos mining lease. :
irrespective of
mining area
(i) Slurry pipelines
(coal lignite and other | All projects.
ores) passing through
national parks /
sanctuaries / coral
reefs, ecologically
sensitive areas.
1(b) Offshore and All projects Note
onshore oil and gas Exploration Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley (i) = 50 MW (i) <50 MW =25 MW | ' “General Condition
pojects hydroelectric hydroelectric shall apply.

power generation;
(i) =2 10,000 ha. of
culturable
command area

power generation;
(ii) < 10,000 ha. of
culturable command
area

Note: lrrigation projects
not involviing
submergence or inter-
state domain shall be
appraised by the SEIAA
as Category ‘B’
Projects.”;
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mineral throughput

mineral throughput

__() SN ) T A ) BN _(4) ;; (5)
1(d) Thermal Power V> 500 MW (coal / < 500 MW (coal / V “General Condition
Plants lignite / naphtha lignite / naphtha & shall apply.
& gas based); gas based); Note:
> 50 MW (Pet coke <50 MW > 5MW (Pet (i) Power plant up to 15
diesel and coke, diesel and all MW, based on biomass
all other fuels including | other fuels including | and using auxiliary fuel
refinery residual oil refinery residual oil such as coal / lignite /
waste except biomass); | waste except petroleum products up
> 20 MW (based on biomass); to 15°®are exempt,
biomass or non >20 MW > 15 MW (il) Power plant up to 15
hazardous municipal (based on biomass or | MW, based on non-
waste as fuel).”; non hazardous " hazardous municipal
municipal waste as waste and using
fuel).”; auxiliary fuel such as
coal / lignite / petroleum
products up to 15% are
exempt.
(iii) Power plants using
waste heat boiler
without any auxiliary
fuel are exempt.”;
1(e) Nuclear power All projects ' o
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries > 1 million ton/annum <1million ton/annum General Condition shall
throughput of coal throughput of coal apply -
(If located within mining
area the proposal shall
be
appraised together with
; the mining proposal)
2 (b) Mineral > 0.1million tonfannum | < 0.1million General Condition shall
beneficiation ton/annum apply

(Mining proposal with
Mineral beneficiation
shall

be appraised together
for grant of clearance)

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amen/dlhenpffo ]

notification S.0.1533(E) dated 14.09.2006
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3 Materials Production
M [ (2 , (3) , (4) , (5
3(a) Metallurgical a)Primary metallurgical V “General condition
industries (ferrous industry shall apply.
& non ferrous) Note:
All projects (i) The recycling
industrial units
b) Sponge iron Sponge iron registered under the
manufacturing manufacturing HSM Rules, are
> 200TPD <200TPD exempted.
(ii) In case of secondary
c) Secondary Secondary metallurgical
metallurgical metallurgical processing industrial
processing industry processing industry units, those projects
involving operation of
i.)All toxic furnaces only such as
All toxic and heavy and heavy metal induction and electrical
metal producing units producing units arc furnace, submerged
> 20,000 tonnes <20,000 tonnes arc furnace, and cupola
Jannum lannum with capacity more than
30,000 tonnes per
it.)All other non ~toxic | annum (TPA) would
secondary require environimental
metallurgical clearance.
processing industries | (iii) Plant / units other
than power plants
>5000 tonnes/annum (given against entry no.
1(d) of the schedule),
based on municipal
solid waste (non.-
hazardous) are
exempted.”
3(b) Cement plants 2 1.0 million <1.0 million General Condition shall
tonnes/annum tonnes/annum apply
production capacity production capacity.
All Stand alone
. grinding units
4 Materials Processing
(1) (2) (3) (4) (5)
4(a) Petroleum refining All projects - -
industry
4(b) Coke oven plants >2,50,000 <2,50,000 & >25,000 | ' “General Condition
tonnes/annum tonnes/annum shall apply.”
4(c) Asbhestos milling All projects -

and asbestos based
products

T 105 XIE (3), (if); TV (a), (b); V (@), (i), Giii)(@), (b), (€}, (iv), (v), (vi) (), (b), (vii), (viii) (a), (), (ix), (x), (xi), (xii} (a), (b) . (xiD), (xiv) (), (D), (x¥)
(a0, (b, (xvi) (@), (B), (xvi; VI @), (); VIL& VI £ 41y Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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(1) (2) (3) I (4) } (5)
4(d) Chlor-alkali 2300 TPD production V- u(i) All projects V“General as well as
industry Capacity or a unit irrespective of the specific condition shall
located out side the size, if located in a apply.
notified industrial area/ | Notified Industrial No new Mercury Cell
estate Area/ Estate. based plants will be
(ii) <300 tonnes per permitted and existing
day (TPD) units converting to
and located outside a | membrane cell
Notified Industrial technology
Areal Estate.” are éxempted from this
notification.”

4(e) Soda ash Industry All projects - - ‘

4(f) Leather/skin/hide New projects outside All new or expansion | @ “General as well as
processing the industrial area or of specific condition shall
industry expansion of existing projects located apply.”

units out side the within a notified
industrial area industrial area/
estate

5 Manufacturing / Fabrication

5(a) Chemical fertilizers V 4All projects except | © “Single Super

Single Super’ Phosphate.”
Phosphate.” ,

5(b) Pesticides industry All units producing -
and pesticide technical grade
specific pesticides
intermediates
(excluding
formulations)

5(c) Petro-chemical All projects -
complexes -

(industries based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

5(d) Manmade fibers Rayon Others General Condition shall
manufacturing apply

5(e) Petrochemical Located out side the Located in a notified V“General as well as

based processing
(processes other
than cracking &
reformation and
not covered under
the complexes)

notified industrial area/
estate

industrial area/ estate

specific condition shall
apply-l!

I; 15 K i), (i) TV (a), (b); V (0), (i), (iii)(a), (D), (), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (8), (b) , (xiii), (xiv) (a), (b), (xV)
(@), (0), (xvi) (@), (b), (xvii)s VI @), &) VIL& VI (416 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-1I, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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(1) (2) (3) , (4) , (5)
5(f) Synthetic organic Located out side the Located in a notified V“General as well as
chemicals industry notified industrial area/ | industrial areal estate | specific condition shall
(dyes & dye estate apply.”
intermediates; bulk
drugs and
intermediates
excluding drug
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
chemicals and
chemical
intermediates)
5(g) Distilleries (i)All Molasses based All Cane juice / non- General Condition shall
distilleries molasses apply
(ii) All Cane juice/ based distilleries
non-molasses based -
distilleries 230 KLD <30 KLD
5(h) Integrated paint - All projects General Condition shall
industry apply
5(i) Pulp & paper Puip manufacturing Paper manufacturing General Condition shall
industry excluding and industry without pulp | apply
manufacturing of Pulp& Paper manufacturing
paper from waste manufacturing industry
paper and
manufacture of
paper from ready
pulp with out
bleaching
5()) Sugar Industry - > 5000 tcd cane General Condition shall
crushing capacity apply
5(k) Y Omitted
6 Service Sectors
6(a) Oil & gas All projects. -

transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through national
parks / sanctuaries
Icoral reefs /
ecologically
sensitive areas
including LNG
Terminal

13 11 THL ), (ii); TV (2), (b); V (), (i), GGii)(a), (B), (€), (iv), (v), (vi) (a), (b), (vii), (viii} (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiV) (a), (b), (xV)
)y (0 (v (@), (b), (xviD); VE @), 1) VIL& VIIT (0 416 Niotification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



hazardous waste
treatment, storage
and disposal
facilities (TSDFs)

having incineration
&landfill or
incineration alone

land fill only

(1) (2)_ (3) (@) G
6(b) Isolated storage & - All projects General Condition shall
handling of apply
hazardous chemicals
(As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000) :
7 Physical Infrastructure including Environmental Services
7(a) Air ports v «“All projects " - V“Note:
including airstrips, Air strips, which do not
which are for involve bunkering/
commercial use.” refueling facility and or
Air Traffic Control, are
exempted.”
7(b) All ship breaking “All projects - -
yards including
ship breaking units
7© Industrial estates/ If at least one industry Industrial estates V' “Genral as well as
parks/ complexes/ in the proposed housing at least one special conditions shall
areas, export industrial estate falls Category B apply.
processing Zones under the Category A, industry and area
(EPZs), Special entire industrial area <500 ha. Note:
Economic Zones shall be treated as 1. Industrial Estate of
(SEZs), Biotech Category A, area below 500 ha. and
Parks, Leather irrespective of the area. not housing any
Complexes. ‘ industry of
Industrial estates with Industrial estates of Category ‘A’ or ‘B’ does
area greater than 500 area> 500 ha. and not | not require clearance.
ha. and housing at least | housing any industry | 2. If the area is less
one Category B belonging to Category | than 500 ha. but
industry. AorB. contains building and
construction projects >
20,000 Sg. mts. And or
development area more
than 50 ha it will be
treated as activity listed
at serial no. 8(a) or 8(b)
in the Schedule, as the
case may be.”
7(d) Common All integrated facilities All facilities having General Condition shall

I 10 1L D), (ii); TV (a), (b); V (i, (i), (ii)(a), (b), (€), (iv), (v), (vD) (2), (b}, (vid), (viii) (a), (b), (ix), (x), (i), (xii) (a), (b) , (xiil
(a), (b), (xvi) (@), (b), (xvi; VE@), 0); VIT& VIIT 0 470 Notification, S.0. 3067(E) dated 01.12.2009 of the
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) () () I R . E— (5)
7(e) V “Ports, harbours, 2 5 million TPA of < 5 million TPA of V" «General Condition
break waters, cargo handling cargo handling shall apply.
dredging.” capacity (excluding capacity and/or Note:
fishing harbours) ports/ harbours 1. Capital dredging
>10,000 TPA of fish inside and outside the
handling , ports or harbors and
capacity channels are included;

2. Maintenance
dredging is exempt
provided it formed part
of the original proposal
for which Environment
Management Plan
(EMP) was prepared
and environmental
clearance obtained.”

7(F) Highways 17i) New National High V) All State General Condition shall
ways; and Highway Project; apply.
ii} Expansion of and Note:
National High ways ii) State Highway Highways include
greater than 30 KM, expansion projects in expressways.”
involving additional hilly terrain (above
right of way greater 1,000 m AMSL) and or
than 20m involving ecologically sensitive
land acquisition and areas.”
passing through more
than one State.
7(9) Aerial ropeways VOET Ay Al projects | o “All projects General Condition shall
located at altitude of except those covered | apply
1,000 mtr. And above. in column (3).”
(ii) Alf projects located
in notified ecologically
‘ sensitive areas.”
7(h) Common Effluent All projects General Condition shall
) Treatment Plants ' apply
(CETPs)
7(i) Common ' All projects General Condition shall
Municipal Solid - | apply
Waste Management
Facility
(CMSWMF)
8 Building /Construction projects/Area Development projects and
Townships
8(a) Building and 220000 sq.mtrs and #(built up area for
Construction <1,50,000 sq.mtrs. of | covered construction;
projects built-up area# in the case of facilities
open to the sky, it
will be the activity area) |
8(b) Townships and Covering an area 2 50 | ++All projects under
Area Development ha and or built up ltem
projects. area 8(b) shall be appraised
21,50,000 sq .mtrs ++ | as
Category B1

X5 113 111 (i), Gii); TV (a), (b); V (), (i), (iii)(@), (B), () (i), (), (¥i) (), (b), (vii), (viii) (a), (b), (ix), (x), (x), (xiD) (), (B) + (§ili), (xiV) (2
(&), (), (i) (@) (b), (uvis VI @), 0 VIL& VI 4o Nigtification, S.0. 3067(E) dated 01.12.2009°
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Vi «General Condition (GC):

~ Any project or activity specified in Category ‘B" will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (i) Critically Polluted areas as identified by the Central Pollution
Control Board from time to time, (iii) Eco-sensitive areas as notified under section 3 of the
Environment (Protection) Act, 1986, such as, Mahabaleshwar Panchgani, Matheran,
Pachmarhi, Dahanu, Doon Valley, and (iv) inter-State boundaries and international

boundaries:

Provided that the requirement regarding distance of 10 km of the inter-State boundaries
can be reduced or completely done away with by an agreement between the respective States
or U.Ts sharing the common boundary in case the activity does not fall within 10 kilometres of

the areas mentioned at item (i), (ii) and (iii) above.”

Specific Condition (SC):
If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech

Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), 4(f), 5(e),
5(f), or those Industrial estates with pre —defined set of activities (not necessarily
homogeneous, obtains prior environmental clearance, individual industries including proposed
industrial housing within such estates /complexes will not be required to take prior
environmental clearance, so long as the Terms and Conditions for the industrial
estate/complex are complied with (Such estates/complexes must have a clearly identified
management with the legal responsibility of ensuring adherence to the Terms and Conditions
of prior environmental clearance, who may be held responsible for violation of the same
throughout the life of the complex/estate).

[No. J-11013/56/2C04-1A-I1 (1)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA

I; 103 ITL (i), (ii); TV (a), (b)s V (i), (i), (iii)(a), (b), (), (iv), (v), (¥i) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (D), (“n ;

(), (0), Gevi) (@), (), Cxvis VI (@), (0); VIE& VI 4o Notification, S.0. 3067(E) dated 01.12. 29@
Ministry of Environment and Forests, (Published in the Gazette of India, thraordmd}fgf,
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amend;ﬁlcn
notification S.0.1533(E) dated 14.09.2006 ,
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APPENDIX IV

(See paragraph 7)
PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and

transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member

Secretary of the SPCB or Union Territory Pollution Control Committee, in whose

jurisdiction the project is located, to arrange the public hearing within the prescribed

statutory period. In case the project site is covering more than one District or State or Union
Territory, the public hearing is mandated in each District, State or Union Territory in which the
project is located and the applicant shall make separate requests to each concerned SPCB or
UTPCC for holding the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies

and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix Il including the Summary Environment Impact Assessment

report in English and in the official languageof the state/local language, prepared strictly in
accordance with the Terms of

Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the following authorities or offices, within whose jurisdiction the project

will be located:
(@) District Magistrate/District collector/Deputy commissioner/s
(b) Zila Parishad or Municipal Corporation or Panchayats Union
(c) District Industries Office
(d) Urban Local Bodies (ULBs)/ PRIs Concerned / Development authorities.
(d) Concerned Regional Office of the Ministry of Environment and Forests

2.3 Onreceiving the draft Environmental Impact Assessment report, the abovementioned
authorities except the Regional Office of MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the:F
Hearing is over. :

2.4 The SPCB or UTPCC concerned shall also make similar arrangem(}ﬁ fargy
giving publicity about the project within the State/Union Territory and make avdila
Summary of the draft Environmental Impact Assessment report (Appendix DA fi

il
\!

L G T G), (i3 TV (a), (b); V (), (i), (iii)(@), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), Eﬁ)@k i
(0 (0 (o) 3, 00, (s VI ), 0 VL& VIIL 0 Notification, S.O. 3067(E) dated 01.12.2009%: :
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
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inspection in select offices or public libraries or any other suitable location etc. They shall also
additionally make available a copy of the draft Environmental Impact Assessment report to the
above five authorities/offices as given in para 2.2.

3.0  Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,

time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily / Official
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for
furnishing their responses;

3.2 The advertisement shall also inform the public about the places or offices where

the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing. In places where the
newspapers do not reach, the Competent Authority should arrange to inform the local public
about the public hearing by other means such as by way of beating of drums as well as
advertisement / announcement on radio / television.

3.3 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and then only on the recommendation of
the concerned District Magistrate/District collector/Deputy Commissioner, the postponement
shall be notified to the public through the same National and Regional vernacular dailies and
also prominently displayed at all the identified offices by the concerned SPCB or Union
Territory Pollution Control Committee;

3.4 In the above exceptional circumstances, fresh date, time and venue for the public
consultation shall be decided by the Member — Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate/District collector/Deputy Commissioner and
notified afresh as per procedure under 3.1 above.

4.0  Supervision and Presiding over the Hearing:

4.1 The District Magistrate/District collector/Deputy Commissioner or his or her
representative not below the rank of an Additional District Magistrate assisted by a
representative of SPCB or UTPCC, shall Supervise and preside over the entire public hearing
process.

5.0 Videography
5.1 The SPCE or UTPCC shall arrange to video film the entire proceedings. A co

of the videotape or a CD shall be enclosed with the public hearing proceedings wh
Forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noteg

annexed with the final proceedings. 4

I3 15 HE (), (iD); IV (a), (b); V (D), (i), (i)(a), (b), (¢), (iv), (v), (vi) (), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (Xiv)
(0, 0, Gxvi) 0, (), s VI @), 0 VIL& VIIL 4o Nootification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
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6.2  There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4  Persons present at the venue shall be granted the opportunity to seek information or
clarifications on the project from the Applicant. The summary of the public

hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the local/vernacular language and the
agreed minutes shall be signed by the District Magistrate/District collector/Deputy
Commissioner or his or her representative on the same day and forwarded to the
SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant shall
also be prepared in the local language or the Official State language, as the case may be, and
in English and annexed to the proceedings:

6.6  The proceedings of the public hearing shall be conspicuously displayed at the

office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate/District collector/Deputy Commissioner, and the
SPCB or UTPCC . The SPCB or ‘

UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the applicant concerned.

7.0  Time period for completion of public hearing

71 The public hearing shall be completed within a period of 45 (forty five) days from

date of receipt of the request letter from the Applicant. Thereafter the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing.Simultaneously, a copy will also be
provided to the project proponent.The applicant may also directly forward a copy of the
approved public hearing proceedings to the regulatory authority concerned along with the final
Environmental Impact Assessment report or supplementary report to the draft EIA report
prepared after the public hearing and public consultations incorporating the concerns
expressed in the public hearing along with action plan and financial allocation, item-wise, to
address-those concerns.”.

7.2 Ifthe SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for

Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any othe
agency or authority to complete the process, as per procedure laid down in this not

APPENDIX —V
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ANNEXURE —'C~ 8l -

Mining Plan including Progressive Mine Closure Plan of
Rohtas Son-08, Mauza- Darihat, Majhiawan
Block- Dehri, District- Rohtas, Bihar
on River Sone.

Total Lease Area: 96,50 Hectare

Validity: Five years from the date of execution

Applicant: M/S Shivam Coke Pvt. Lid.

Director- Rakesh Kumar

S/o- Lallanjee Ojha
Address: - Bunglow No - 6, Chanchani Colony,

Near Hirak Point, Nagnagar, Dhaiya

Prepared by:

UNITED EXPLORATION INDLA PVT. LTIy

QCI-NABET Certificale No.: NARET/APA-MPPA/IA/ 006
Yasue Date: Mar 16, 2021 Valid Upto Mar 13, 2024
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ANNEXURE - D~ - S&-

STATE LEVEL EXPERT APPRAISAL COMMITTEE (SEA
@ Floor, BELTRON Eihawan, Shastri Nagmﬂ, Patina - BOOO

Ref, No.-] 58 Puwtna, Daced: ~ Q‘?’[ G%lﬂDﬁ:ﬂ

CQMWIJ TTEE (SF‘AC} B[‘HA;R CONSTITUTED ON 12.08.2021

VENUE: SETAA Office
DATE: 25%NMarch, 2002

L Opesing Remarks of the Chairman: The Chairman extended warm welcome to all
the participants of the meeting, Thereafter, the meeting was opened for the provecding

a3 per the agenda adopted for this meeting.

2. Confirmation of Minutes of 07™Mecting (07/2022) vide refino, 100 dated
[1.03.2022 of State Expert Appraisnl Committes held on 04" 05" March, 20232,
The State Expert Appraisal Commiltee, hereinafter called the SEAC, wos informed
that no representation has been received regarding projects considered in meeting held
on 04" & 05" Mareh, 2022, Minutes of the meeting of SEAC were confirmed

3. Consideration of Proposals: The SEAC considered proposals as per the agenda
adopted for the 08™ meeting (08/2022) circulated vide Rel No.-114, dated-
21.03.2022 and Ref. No~- 116, dated - 24.03.2022. The key peints of deliberations

field were as follows.

4, With regand to the proposals submitted for the District Survey Report (DSR) the
Committee members considersd and deliberdted extensively on the Distriot Survey
Report (DSRY, received for various districts, in the light of the Hon'ble Supreme
Court's Order dated 10.11.2021 in Civil A ”pml Mo, 3661-3662 of 2020 [E”mwdum

" and parameters laid down in the policy &ff

yFFEIEE {8 k)
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Revise the of calimati | .
% the table of estimation of sand resourees in Pre-monsoon and post-ransion
penind tn sand barg,

1 the primary and secondary data should be supported by proper relercncet i

18y suppon along w

docume ’ e
. . h ith the page no mentfoned in compliance report <f
% fevised DSR,

AGENDA ITEM No. 135
Revised Distrie

: ' Survey Report for Ralias disiriel (E-maHl dated:-24,03.2022 and

ardeopy Reecived iate:- 1031010

Application along with Jerter feam the District Maglstrate vide letter No. 622, dated
13032022 was submitied 1o SEAC, Bikur on 24" March, 2002 for the evaluation of the
‘351‘@1’%@ Survey Report (DSR), cevised ns per the comments made by the SEAC.

Earlier i the meeting dated 06", 07%, & 08" Jonuary 2022, the Commitiec had
ditected to submit the revised Distriet Survey Repont (DSR) as mentioned in the proceeding
of that meeting. The compliance was submitted by voncemed District in the light of the sbove
said menting, the same was placed before the commitiee and the concerned district
representative made a presentation. The Committee observed infirmities and found not

satisiaciory. As such concerned district repeesentative was directed to eomect the DSR. as
follows o

t.  Clear and high resolutlon color images of the proposed ghats should be submitied
- with DSR including ihe date of photograplis’ GPS location for identification of
polential sand mining arca;
i,

The specific gravity of the material also needs 1o bt ascerinined by mnalyzing the

sample from 2 NABL aecredited lab.

jil.  The permanent boundary pillars need to be crected afler Identification of an ave
,. aggradations and deposition outside the bank of the river at a safe location for i

surveying. The distance between boundary pillars on each side of the bank shalf pei -

be more than 100 meters. o

v, Demand and supply of the Riverbed Material through marker sy

€Y newds tg )
£ - carried out, Jn addition to this, fthre demund for the nest § years gieq Reeds to by
i ) " | '
ATl eonsidered, to justify the number

Ve . o %

Mid area of the sand ghats included 3 the t
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Yo Mining utea may bo 0 sebecred 83 (o cover the entlre depasition area, Blvicking o
barge wees of deposliioninggradations Jnte snuntier mining leasey shoutd be oy nig
a4 lends 1o losk of mlneral mud Inlrectly pramotes itlegal rinig.

Vi The DSRs shiould e placed

o

b the publle dommin for ot leass one month froy
dule of puthoation of the sdvertisement for ublaining comments of (he gonen)
publie, The conmments s0 recelved shall be placed before the concertsed i
divistong eunviniitee for aetlve vondlderation for necessary corrections, i any. Oty
nfter sueh cotsultutions, the DSR should e submitted belore the SEAC,

Mo The Commitee obierved  thar  sand ghotn  have  been proposed  on e
mmﬁsmwwrﬁsexwim«f{mm:nviiir:sfnetiw Channels which require to be exchuled from
the DSR, No tining area should e propased ot any bank concavities 1o avaid bang

trosion und river instability.

.

it

w—

. The Commitiee was not shown any such map wheee 174th part of the ares has been
o separated from centra) 304tk purt of the river as 2 minahle and non-minable 2000

. In eose sand ghat is located neor by the Poresy Wildlife Protected Arca, (figd
Sanctuary 4 Wildlife Sanctuary / Natiomal Park / Tiger Reseeve) o certiticaze
regarding distunce of such ghat from the bovndary of Forest Proteci Aren ax well as
the notification status and extent of the Eco-Sensitive Zone issned by the Minisiry of
Environment, Forest and Climate Chanpe, Govt. of India shauld be enclosed with
the DSR.

X, if the proposed mylming area hos averlapping aress with previously sllotted existing
lease or already worklng or worked out mining lease then the same should be elearly
depicted in the proposed mining area with different colour, Details. about the
quantity of Sand. extracted from the averlapped ares should be furmished duly
eertified from the ¢oncérned Department,

%k Provide dilferent eolour eap for proposed and existing sand mining area 1 :
submit Stote, Dislﬁct.Wiidlifc.Smcmam Eco-Sensitive Zone boundary Er%;ﬁ vy

colour map and KML file to check the suitabil ity of tho mining site, /7

xii.  Subita'map and KML file regarding squotle anlmal found in river. i
X, Calewlate the Minable Minceal potential for euch sand ghat in the pmﬁ:ri
{SSMG 2016, as preseribed In poge no. 25 and 26) (or ench rivey separately.

xiv, 1t should be for cuch mine ares with res aﬁ
pf1e g,c@@!&d %@?Eé‘%&*jﬁi the past, ik

of guantity of sand extracted and reve

51|rage e
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T L R o eatiet
years], Only Sand mining reveane should be (neludid i DYSR el ppack RO

(it

5 teveniue,

. ncires s prescribed fi the EMOSM, 2020 should e duly fied 0t

cumplate.
¢ toentiared in the (ISR (List, Mup & bl

kvl Old wad wew propased Clints. s

Distriet Barder line ok durk) shoutd b mentloned in the mapsfimagesB M file

foiabd b suppored by peoper refereoces and
e number in (e complianee Tepert ol
giv.  The replénishenent swdy is not conducted by the concoened distriet, Wheneves
wady canducted, subnit he whie of cstimation of sand resourees in

Bre-ioisoon and post-mansoon period for the sund deposit, with respect o e

Reduced Ls
xg. EMISC (Flood.

{Water Resource Department at Arnishabud hios Digh resolution saellive meps af

(anagement Improvement Support Center), 8 RALD wnit undst WRD

diver sysiems of Bitine, District Aushorities may contact the office of FMISC Lur
procurement ol geo-refecenced mups of the river fo support the DSR.

AGENDA TTEM NO. 26
- Hevised District Survey Report for Saran district (E-mail dobed:-23,03.2011 wad
Hardeopy Received dates- 23.03.2022)

Application alang with letter from the District Magistrate vide ketter No, 750, dated
#10.2022 was submiled o SEAC, Bitar on 23" March, 2022 for the evahuation of the
Hiflarict Survey Report (DSR), revised s por the comments made by the SEAC.

Farlier in the mecting duted 06", a7, & 08 January 2022, the Commince bated
directed to subrait the revised District Survey Report {DSR) as mentioned In the proceeding
of that meeting. The complinnes was submitted by concernad District n the light of the ahove
suld meeting, the same Wi placed belore the committee asd the concerped dhsiric

representative made 2 presertation. Thys Committee pleserved Inlirmaities and found pol

satisfactory. As yuch concerned disinct Yy

ol s 3=

g2fPage




Resolution of the Committees-

quick reference, in o tabular format,
SEAC has unanimoustly decided to forward the above referred DS, of the conee mud

districts with the sforenentioned observations for the constderntion of SETAA,

The final DSR. should be preparcd in n book format (may be spiral Binded) with on

Ezadﬁ*x page refecring the page numbers where the corrections / smendments were made, for

| Nume

Pesignation

Attended s 25.03.3022

Dr. Gopal Sharma

1 Chisterou

Prisunt

Dr. Ramukar Jha

Member

Prasent

De. Bibha Kursar

Member

Presen

D, Ahsiwmﬁ]i

Member

Present through video link

T, Aditya Moty

Slember

Fresent through video link

Shri hMokltnru! Haque

Member

Presem

Shri AfitSamuiyar

Slembier

Absent,

Stiri Ranjan Kumar

Temiber

Present,

{ Shri 8. Chusudraschknr

Member Secretary

| Presen

Signatoare(s) of Membrees resent

B¢

{ Dy, Rumakar Jha)
Member, SEAC

S

ﬁfﬁstniah Kumar)
SMember, SEAC

Tand pnselar, 5}

Member Secretary, sgac

5Tfage

Sdf

{Tre. Bitibia Kumari)

Member, $EAC

Sdf

{Dr. Ansheorali)

Metnber, SEAT

S
{dvlokhtare) Hagque)
Member, SEAC

Bel!
(e, Adityn fobanty)
dlember, SEAL

(Dr, Gopal Sharmuy
Chairan, SEAC




) Games&Puzzles  RealEstate India  World  HTCit

Powered By 99acres.com

glive  UP Police Constable Answer Key 2024 Live  Ganesh Ct

ANNEXURE - E

CM lays foundation for scheme to supply drinking water to
3 towns from Sone river

By Prasun K Mishra, Dehri

Sep 02,2024 09:34 PM IST

Once complete, the project, at an estimated cost of ¥1347.32 crore, will provide drinking
water to people in Aurangabad, Dehri and Sasaram towns.

Story continues below advertisement

Shape the Future
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Chief minister Nitish Kumar on Monday laid the foundation stone for the ambitious drinking
water supply scheme at Annicut in Dehri town of Rohtas district.




Bihar CM Nitish Kumar at the 1T at Dehri on Monday. (HT photo)

Story continues below advertisement

. Flat with Free Car Parking

DTC Capital City

Once complete, the project at an estimated cost of ¥1347.32 crore, will provide drinking water
to people in Aurangabad, Dehri and Sasaram towns, using surface water available in the Sone
river. The scheme includes a pump station to draw water from Sone, a refinery unit and pipeline
system to supply water to the towns.
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Enhance your skills in Data Science and Al through 1IMIK's Data Science &

At the industrial training institute (IT1) at Dehri, the CM inaugurated the first excellence centre
of Bihar run by TATA Technologies under the memorandum of understanding (MoU) with
labour resource department to provide advanced machinery training to the unemployed youths
in 23 fields, like robotics, computer programming and software.

Continuous decline in ground water level and reservoirs have led to drinking water crisis in

many areas of south Bihar, especially in Kaimur plateau areas of Aurangabad, Rohtas and
Kaimur districts.

Story continues below advertisement

The CM also distributed ownership papers of homestead land to 2,000 landless people at
Bhaisaha village in Dehri block.

Deputy chief mmlsters Samrat Chaudhary, water resources minister Vijay Kumar Chaudhary
and others were also present on the occasion.
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SUMMARY

Rohtas district with geographic area cover of 3839 sq.KM have been taken up during AAP 2018-
19 as a part of NAQUIM Programme. The district is known as the rice bowl of Bihar (Dhan ka katora). The
district comes under agro-climatic zone IlI-B (South Bihar Alluvial Plain Zone). The district has got two
contrastiné physiographic units. The gently sloping aIIuviéI plain in the northern part with elevation
ranging from 80 m to 90 m amsl and the Rohtas plateau in the southern part, which is an extension of
the Vindhyan ranges with average elevation of 300 m above mean sea level. River Sone and its
tributaries form the major drainage system in the district. The majority area of Rohtas district comprises
of agricultural land (68.8 %) and forest land (18.47%). Agriculture is the main livelihood of the

population in the district.

With this background, NAQUIM studies have been done in the district in order to decipher the
aquifer characterization, resource scenario, identification of major groundwater related issues and
preparation of suitable management plans. Data collected and generated involves hydrogeological data,
geophysical data, and hydro-chemical data. Meteorological and hydrological data has been collected
from concerned Central and State Govt. Departments. Depth to water level (DTWL) map and water table
contour maps has been prepared based on Key wells and NHS data. DTWL map of the area shows that
majority of the area has water level of 5 to 7 m bgl in pre monsoon and 2 to 5 m bgl in post monsoon. In
~ some blocks coming under the north eastern part of the alluvial plain, the water level does not show
much variation and is within range of 2 to 5 m bgl both in pre and post monsoon. Southern part of the

district shows deeper water levels both during pre and post monsoon seasons.

Pre-monsoon water table ranges from 130 to 70 m amsl, while post-monsoon water table
ranges from 140 to 80 m amsl. Regional flow of groundwater is towards river Sone in the southern
blocks, hoWever in the northern blocks, the regional groundwater flow is towards river Ganga during
both pre-monsoon and post-monsoon seasons. Long term groundwater level trend over ten years (from
2010 to 2019) has been analysed by using data from network monitoring stations in Rohtas district and

observed that there is no significant variation in groundwater level over long term in the district.

Rohtas district has distinct hydrogeological setup in its northern and southern part. As per GSI

published Vgeological map, 76% of total geographic area of the district is covered by Alluvium and

remaining 24% is covered under hard rock. Thickness of the sediment is no



- %

therefore, spatial variability in groundwater yield potential exists. In northern parts of the district, such
as Kochas, Belbhaniya, Laxmanpur, Jayshree; groundwater vield is very high, whereas in southern parts

of the district such as in Nauhatta, Rohtas and Sasaram, the vield is relatively less.

Older alluvium has been identified in the area underlying younger alluvium from a depth 10 m
bgl to about 100 m bgl in Dawath to Dehri-On-Sone section and Dawath to Chenari section. Thickness of
older alluvium on the other hand varies from 60 m {Chenari) to 214 m (Dawath). The contact between
older alluvium and younger alluvium represents Holocene-Quaternary boundary. However no erosional
signature i‘s identified in boreholes. On the other hand older alluvium disconfomably overlies the
Neoproterozoic Upper Vindhyan System. Depth of basin bottom represented by Upper Vindhyan System
varies from 75 to 233 m. The Pliestocene-Holocene boundary has been encountered at shallow levels in
hydrogeological sections except in Laxmanpur, where the older alluvium is exposed to the surface.
Available data indicate presence of fairly thick aquitard layer at an average depth of 60 m bgl. Thus the
alluvium cover upto this average depth of 60 m can be considered as Aquifer I, and below this can be
considered as Aquifer Il. However, no much variation in hydraulic head has been observed between dug
wells in Aquifer | and EW’s tapping Aquifer Il. Therefore, it can be inferred that there is hydraulic

connection between the first and second aquifer system in the area.

Exploratory drilling was also done in the consolidated formation occurring in the southern part
of the district up to depth of 75 m tapping the Vindhyan Supergroup of rocks. However, drilling did not
yield potential fracture zones in the southern part of the district. Thus the low yielding top phreatic zone
is the source of groundwater in the southern part. Dug wells and dug cum bore wells are the suitable

groundwater abstraction structures in the southern blocks.

Exploratory wells drilled to average depth of 200 m have yielded discharge within range 79.3 to
164.5 m3/‘hr with drawdown 3.24 to 12.74 m. A perusal of the pumping test data shows that
transmissivity values ranges from 638,5 m2/day (Karghar) to Laxmanpur (9051 m2/day) indicating
presence c;f potential aquifer system in the northern part df the district. However, in the southern part,
groundwater dynamics could not be fully deciphered due to non-availability of successful exploratory

wells consequent to the underlying low yielding aquifer system.

Vertical Electrical Sounding (VES) has been conducted in the district in order to decipher the

sub-surface disposition of aquifer system in the district. The field data has been.p d.interpreted
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part of the district with thickness of sand horizon more than 100 m. However, coming to the southern

parts, the sand thickness is lower and basement is encountered at 60to 20 m bgl.

Groundwater quality data has been generated as per the calculated data gap in the district. The
major parameters in the sample has been analyzed and data has been plotted in various hydro-chemical
diagrams. It has been observed that all the analyzed samples are ‘up to the mark of drinking as well as
irrigation standards. Not any analyzed parameters were found above the permissible limits. Therefore, it
can be inferred that, there are no groundwater quality issues present in the study area as per the

present study.

Aquifer map of the study area has been generated by integrating hydrogeological, geophysical,
chemical data obtained through the study. A 3 D aquifer disposition of the area has been simulated by

integrating exploratory drilling data and geophysical signatures.

Dynamic groundwater resource assessment of Bihar State has been jointly carried out by Minor
Water Resource Department, Govt. of Bihar and Central Ground Water Board. As on March 2020,
estimated net groundwater resource of Rohtas district is 0.79 BCM and gross draft is 0.27 BCM with

stage of extraction of 34.80%. All the blocks of the district come under ‘safe’ category.

The major groundwater issues in the study area are the limited groundwater resource and water
scarcity in hard rock marginal alluvium area of the district. Limited soil cover and low yielding aquifers in
the hard rock areas also pose constraints to the availability of the resource. Other identified issues
include increase in contribution of groundwater in irrigation, diminishing Industrial activities due to
water scarcity in southern parts of the district, deficit in actual rainfall, impact Qf sand mining on

groundwater.

Management plans prepared involves management plan for drinking and domestic sectors,
management plan for irrigation sector, artificial recharge to groundwater, mine water management.
Apart from these, demand side interventions can also be adopted such as lining of underground
pipelines (Kutcha Channels), installation of drip/sprinkler irrigation system etc. in order to improve the
groundwater resource of the district. Crop diversification can also be practiced in the district as per the

plan detailgd in Chapter-VI, by projecting the SOE to 60%.
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Details of action plan for the issues raised during the public hearing

In Public Hearing no local persons participate in the environmental impacts of the project.




Start Date
10/08/2024
End Date
10/08/2024

Referred to SEIAA

Processed by MS SEAC

‘MS Verification Completed

EDS raised

MS Verification Completed

Submitted
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Project Details

1. Introduction of Project or Activity

« 0o —

1.1. Need for the project or activity and its importance to the  The demand of construction material has increased, to

country/region

1.2. Demand - Supply Gap and Domestic and export
matkets, if any

2. Social Infrastructure

2.1, Readily available

2.2, Proposed to be developed

3. Connectivity to the project or activity

3.1. Nearest railway station and its distance (in Km)
3.2. Nearest Airport and its distance {in Km)

3.3. Nearest Town/City/District head quarter and its
distance (in Km)

4. Soil classification

5. Distance from the HFL of the river in m, if any

6. Benefits of the project

6.1, Social benefits of project or activity
6.2, Financial benefits of project or activity
7. Project/ Activity Construction Status

7., likely date of start of construction activity (start of
mining operations in case of mining proposals)

7.2. Likely date of completion of construction activity (end
of mining operations in case of mining proposals)

Construction Details

2, Use of resources for construction or operation of the project

supply this demand, mining of sand is done.

The demand for sand is ever growing with the growth of the
infrastructure sector in our country. The mineral is used
mainly in the construction activities like buildings, bridges etc.
The requirement for the mineral is always high in the cities &
towns. Therefore there is a demand in the market.

social infrastructure facilities are locally available near
project site '

Road facility (existing roads will be maintained regularly)
Employment opportunity Medical camps Social awareness
camps, Donations to schools Secondary employment
opportunities Formation of self-help groups for the women in
nearby villages.

Dehri on Son Railway Station 8.93
Gaya International Airport 72.63
Sasaram 23.82

(a) The forest and hilly area in the south of the GT road with
yellowish brown to reddish brown soil. (b) Alluvial soils, light
grey to dark grey in colour of recent age occurs in the north
of GT road (NH-2) in Gangetic plain. (¢) Marginal alluvial soils,
(Colluvial deposits) greyish yellow in colour to the south of GT
road upto the foothill of Kaimur plateau.

0

Employment to 97 People

Generation to revenue for state

To be Started

01/09/2023

19/04/2028




2.1, Whether requirement of water involved in the project? Yes

— 102 -

Details of Water requirement during Construction stage

Quantity inKLD  Quantity inKLD with  Method of water Distance from Mode of Details of
Source Present Expansion withdrawal Source in mtr Transport Permission
None O 0 None 0 Other

| Details of Water requirement during Opetational stage

Quantity inKLD  Quantity in KLD with  Method of water Distance from Mode of Details of
Source Present Expansion withdrawal Source in mtr Transport Permission
Other 886 0 Others 2000 Tankers

2.2. Other information, if any This water will be supplied from nearby pond or available

sources.

2.3. Whether requirement of Minerals and/or fuels involved in

the project?
Detdails thereof

Name of Minerals [ Quantity per annum Mode of Distance from source Details of linkage [ supply
Fuel in MT Source transport inKm agreement
Open
i 776.4 oad

Diesel Market R 2

2.4, Otherinformation, if any None

2.5, Construction material No

2.6. Timber No

2.7. Electric Power: No

2.8. Whether any other natural resources | other raw No

materials required?:

2.9. Whether any use of substances or materials, which are
hazardous (gs per MSIHC rules) to human health or the No
environment (flora, fauna, and water supplies) required?

210, Whether any resource efficiency / optimization /

N
recycling and reuse envisaged in the project? °

Physical Changes
3. Construction, operation or decommissioning of the Project involving actions, which will cause physical changes in the locality:

3.1. Whether any permanent or temporary change in land

. No
use, land cover or topography due to project activity?

3.2. Whether any clearance of existing vegetation due to
project activity?

No

3.3. Whether any loss of native species or genetic diversity? No




3.4. Whether any demolition works involved in project
activity?

3.5. Whether any linear structures proposed for diversion or
demolition due to project activity? (e.g. roads, transmission
lines, rail line, pipeline, conveyor, etc.)

3.6. Whether any closure or diversion of existing transport
routes or infrastructure due to project leading to changes in
traffic movements?

3.7. Whether any closute or diversion of water bodies present
in project area or realignment of water courses passing
through project area?

3.8. Whether any dismantling or decommissioning or
restoration works or reclamation works (Long-term/ short-
term)?

3.8.1. Details of dismantling / decommissioning

3.8.2. Duration of dismantling or decommissioning

3.8.3. Details of restoration or reclamation

3.8.4. Duration of restoration or reclamation

3,8.5, Otherinformation, if any

3.9. Whether any construction works for temporary use for
project activity?

Detuails No.s

'Tempordry rest shelters will be

provided at the mining site for

working lcborers. Only local [ 0
people will be hired for this

project at day time only.

Total

3.10. Whether any cut and fill excavations proposed for the
project activity?

3.1, Whether any underground works including tunnelling?
3.12. Whether any dredging involved in project?
3.13. Whether any offshore structures involved in project?

3.14. Whether any new road, rail, seq, airports, helipad, etc.
durina construction or operation?

Built up areda

o o = 0L -

No
No
No

Yes

None
00/00

Restoration work will be done nearby the mining site by
plantation works. Plantation will be done along the bank of the
river and along both sides of the connecting road of the mining '
site. 696 trees

05/00

None

Yes

Rernarks

Total No.s Total Built up area in Sq.m

1 0
No

No
No

No

No




during construction or operation?

3.15. Whether any construction of new linear structures? (e.g.
transmission lines, pipelines, etc.)

3.16. Whether any Facilities for storage of goods or raw
materials?

3.17. Whether any Facilities for long term/ permanent housing
of operational workers/ staff?

3.18. Whether any impoundment, ddrﬁming, culverting,
realignment or other changes to the hydrology of
watercourses or aquifers?

3.19. Whether any Stream crossings, femporary and
permanent?

3.20. Whether any Influx of people to an area in either
temporarily or permanently?

3.21. Whether any other information would like to submit?

Pollution Details
4. Release of pollutants to Air and Mitigation measures

4.1. Whether any probable air poliutants generated?

Air Pollution Source
Excavation PMI0

Transport of raw material/products S0O2, NOX

4.2. Other information, if any

4.3. Generation of Noise & Vibration and mitigation measures

4.3.1. Whether any probable generation of Noise and vibration
from the proposed project?

4.3.1.1. Sources of Noise

4.3.1.2. Sources of Vibration
4.3.1.3. Details of blasting, if any
4.3.1.4. Other information, if any

4.3.1.5. Whether any mitigation measures proposed for Noise
& Vibration?

4.3.1.5.1. Mitigation measures proposed for control of Noise

4.3.1.5.2. Mitigation measures proposed for control of
vibration

4.3.1.5.3. Other information, if any

Probable Pollutants

[0 -

No

No

No

No

No

No

Yes

Mitigation Medsures
Sprinkling on haul road, greenbelt development

Greenbelt development

None

es

Excavator; Some noise will be generated from vehicular
movement during transportation of minerals

None
Blasting and piling is not proposed fof the mining process.

Nonhe

Yes

None

Nohe




4.3.2. Whether any probable generation of Light and Heat? No

4.4. Discharge of pollutants to water and mitigation measures

4.4.1. Whether any probable water pollutants generated? No

4.5. Probable sources of water pollutant No

Details of reuse [ recycle of wastewater

Details ) Qty [ Capacity
4.6. Quantity of waste water generation per day (KLD) 0

4.7. Quantity of treated water proposed to use per day (KLD) 0

4.8, Quantity of treated water proposed to discharge outside

the premises (KLD)

4.9. Purpose for which treated water is proposed to use None

4.10. Whether it is proposed to opt/avail common off-site
Sewage Treatment Plant (CSTP) [Effluent Treatment Plant No
(CETP) facility?

4.11. Whether it is proposed to setup on-site Sewage

N
Treatment Plant (STP) /Effluent Treatment Plant (ETP) facility? ©

4.12. Whether the adequacy of the Sewage Treatment Plant
(STP) or Effluent Treatment Plant certified by anindependent  No

expert?
4.12.1. Reasons thereof This is sand mining project
4.13. Whether any other mitigation measures proposed? No

4.14. Whether Dudl Plumbing System proposed to be

N
implemented? °
4.14.1. Reasons thereof . This is sand mining project
4.15. Whether any discharge of treated effluent involved? No
Water Requirements
7. Ground water intersection and wdter conservation measures:
7.1. Whether ground water table intersection involved in the No
project activities?
7.2, Area category from Groundwater availability safe
perspective?
7.3. Whether Rainwater harvesting proposed No
7.4. Whether any other water conservation medsures No

proposed?

7.5. Whether the ZLD is proposed? No
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8. Greenbelt
8.1. Area proposed for green belt (in Ha) 0.4985
8.2. Width of green belt (in m) along the boundaryof the 5
project or activity
8.3. Percentage of the total area covered under green belt 1

Azadirachtaindica A. juss, Saraca indica, Managifera indica

8.4. Details of the species proposed for plantation
P prop P Linn, Ficusreligiosa Linn

8.5, No. of tree éapiings to be planted 997

8.6. Funds allocated for plantation in Lakhs. 19.94

Wcaiste Generation

9. Production of wastes during construction or operation or decommissioning

9.1. Whether any generation of Solid waste (domestic

No
wastes)?
9.2. Whether any generation of plastic waste? No
9.3. Whether any generation of e~waste? No
9.4. Whether any generation of batteries waste? No
9.5. Whether any generation of Bio-medical waste? No
9.6. Whether any generation of hazardous wastes (as per No
Hazardous Waste Management Rules)?
9.7. Whether any generation of construction or demolition No
wastes?
9.8. Whether any generation of other wastes? No
9.9. Whether any generation-of surplus products? No
9.10. Whether measures for waste minimization proposed? No

Risk Assessment

10. Whether uny risks dssociated with project activities which could affect human hedlth or the environ

10.1. From explosions, spillages, fires etc. from storage,

: No
handling, use or production of hazardous substances?

10.2. From any other causes? : Yes

10.2.1. Details thereof



10.3. Could the project be affected by natural disasters
~ causing environmental damage (e.g. floods, earthquakes,
landslides, cloudburst ete)?

10.3.1. Detdils thereof

/

10.4. Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)

10.5. Could project adversely affect the wellbeing of people in
project ared e.g. by changing living conditions?

10.6. Vulnerable groups of people who could be advetsely
affected by the project e.g. hospital patients, children, the
elderly etc.

10.7. Risk Management Plan

10.7.1. Details thereof

10.8. Whether dny likely impacts of the proposed activity on
the existing facilities adjacent to the proposed site due to
generation of dust, smoke, odorous fumes or other hazardous
gases?

IR e i E R LV IR TP

hospitail.

.

§ -

The mine lease area lies in Seismic Zone I, This zone js
classified as High Damage Risk Zone. Floods dre also
anticipated during monsoon season. However mining will be
stopped during monsoon and flood alerts will be given during
non-monsoon period, if any.
(SOURCE:http://ndma.gov.in/ndmo/eqmeqsurement,html)

4
-
Yes f

No

No

No

Yes

Enclosed

No

1. Factors which should be considered (such as consequential development) which could lead to environmental effects or
the potential for cumulative impacts with other existing or planned activities in the locality

111, Whether lead to development of supportive facilities,
ancillary development or development stimulated by the
project which could have impact on the environment e.g.
Supportive infrastructure (roads, power supply, waste or waste
water treatment, etc.); housing development; industries in
supply chain and downstream; any other?

.2, Whether lead to after-use of the site, which could have

animpact on the environment? (e.g. mine vold, dump sites,
etc.)

11.3. Whether set a precedent for later developments?

N.3.1. Detalils thereof

11.4. Have cumulative effects due to proximity to other
existing or planned projects with similar effects?

1.4.1. Details thereof

1.5, Whether lead to growth of alien species, if any?

T1.6. s there any threat of the project to the biodivérsity
(including displacement of fauna-both terrestrial and aquatic
and avi-fauna or creation of bartiers for their movement)?

No

Yes

Proposed mining activity can set o precedent for increase in
infrastructure developmental cictivity.

Yes

There are similar mining projects lo;;\gztx
Sone river,

No

No



~ 199 -
1.7. Will the proposed project in any way result in the ﬁ
obstruction of a view, scenic amenity or landscapes?

1.8. Isthere cmy Impact on anthropological or drchaeological
sites or any important site feature in the vicinity of the No
proposed site have been considered?

11.9. Wil the proposed project result in any changes to the

demographic structure of local population? No
1110. Wil the project cause adverse effect on local
communities, disturbance to sacred sites or other cultural No
values?
12. Mining Proposals

12.1. Details of Letter of intent (Lol) / Vesting order | Mining Lease
12.11. Date of issue of Lol/Vesting order/Minning Lease 20/04/2023
12.0.2. Validity of the Lol/Vesting order 19/04/2028
12.1.3. Lease Period 05/00
12.1.4. Date of expiry of lease 19/04/2028
12.1.5. Lease area (in Ha) as per Lol/Vesting order/Mining 96.50
Lease '
12.1.8. Production capacity (in MTPA) as per Lot / Vesting Order 31266
/ Mining lease, if any prescribed ’
121.7. Details of Lease renewal(s), if any Fresh
12.1.8. Other information, if any None

13. Status of approval of Mining plan Approved

14, Minerals to be mined

Name of Mineral Classification Production Capacity Remarks
Ordinary Sand Minor 3.1266 None

15, Details of Total excavation (RoM) including Topsoil, Overburden, Mining waste, Rejects, etc.

15.1. Total excavation in MTPA 31266
15.2. Total Excavation in M.Cu.m/Annum 1.737
15.3. Enter stripping Ratio 01.00
16.4. Other information, if any None

16. Mineral Reserves

Name of Mineral Proved Reserves Indicated Reserves

Ordinary Sand » 0 0
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17. Life of Mine (Years)

17.1. Life of the mine as per approved mining plan 05/00
17.2. Life of the mine as per total estimated reserves, if any 05/00
17.3. Other information, if any None

18. Type and method of Mining Method

18.1. Type of mining Opencast
18.2. Method of mining Semi-mechanized
18.3. Other information, if any None

19. Type of blasting, if any, to be adopted

19.1. Type of blasting NA
19.2. Mitigation measures for control of blast induced NA
vibrations
19.3. Other information, if any None
20. Whether it is proposed to install beneficiation plant/Coal No
washery within the mining lease area?
21. Whether itis proposed to install crusher within the mining No
lease area?
22. Dumping strategy
Description Aredin Ha Maximum height in m Remarks
External dump 0 0 0
Internal dump 0 "0 0
Topsoll dump/ storage 0 0 0
23. Topsoil management
23.1. Totdl Topsoil excavated during the entire life of the mine
(in Million Cubic Meter)
23.2. Utilization strategy of topsoil 0
23.3. Other information, if any None
24. Detalls of the Quarry/Mine Pit
24.1. Total Quarry Area (Ha) 96.5
24.2. Enter Area of final void (in Hectare) 0

24.3. Maximum Depth of final void (in meter) 0




24.4. Other information, if any None < Iff I

25. Details of Transportation
25.1. Mode of transportation upto pit head Haul Road
25.2. Mode of transportation from pit head to siding/loading Approach road
25.3. Mode of transport from loading point to consumers Road

25.4. Other information, if any None

26. Details of reclamation/post mining land use

26.1, Plantation area (ha) 0.4985
26.2. Water body in Ha 0
26.3. Public usein Ha 0
26.4. Enter Other uses in Ha 0

27. Detuails of DSR; Cluster and Replenishment study

27.). Whether approved DSR available Yes
27.2. Whether the instant proposal is part of cluster Yes
27.2.1. Total'ML ared (in Ha) of the cluster 538.21
27.2.2. No. of Mines falling in the cluster 8
27.2.3. Category of the cluster Bl
Enclosures

24. Layout Plan showing the components of the project and
green belt proposed; general location and specific location of Layout Plan.pdf
the project along with coordinates

25. Letter of Intent [ Mining Lease LOLpaif

26. Schematic tepresentation of the feasibility drawings which  Schematic representation of the feasibility drawings which give
give information for EIA purpose information for EIA purpose.pdf

15. Additional Information

S. No. Document Name Remark Document
] Annexure (Plan) None ANNEXURE Rohtes Son-08 pdf
2 Approved Mine Plan None Approved Mine Plan Rohtas 08.pdf
3 ToR None TOR sand.pdf
4 DD None DD Rohtas 08.pdf
5 PFR None PFR ROHTAS.pdf
6 Form-1 None FORM 1.pdf !:/ \
4, %
7 Cover Letter & Last Page None Cover letter & last page rohtas (/?@«p %;
i 2%
{ e 33
# 1
, ' t |
Undertaking \ I

=
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16. | hereby give undertaking that the data and information given in ”GppllCdtlon and enclosures are true to be best of my
knowledge and belief and | am aware that if any part of the data and information is found to be false or mislsading at any stage,

the project will be rejected and clearance given if anyto the project will be revoked at our risk and cost. In addition to the above, |
hearby give undertaking that no ctctivity/construction/expansion has been taken up

16.1. Name Rakesh Kumar

16.2. Designation Director

16.3. Company SHIVAM COKE PRIVATE LTD

16.4. Address Bunglow No.-06, At- Chanchani Colony, Near Hirak Point, Dhanbad, Jharkhand

16.5. Date 25/05/2023
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To, ' Dated .- 10- 08 2‘924
The Member Secretary,

Bihar State Pollution Control Board,

Beltron Bhawan, Shastri Nagar,

Jawaharlal Nehru Marg,

Patna (Bihar) — 800023

Subject:- Regarding environmental approval of Son River, Darthat
Balu Ghat (Block No. 08) under Rohtas district.

Dear Sir,

I am Suraj Kumar, S/O : Dadan Singh, a common citizen
resident of village Majhiyanv, Post Paduhar, Police Station Darihat,
Paruhar, Rohtas, Bihar - 8213006, located necar Darihat Sand Ghat. We
have come to know that environmental clearance is being given for the
operation of the above mentioned ghat. According (o the rules, a public
hearing is organized for this approval accepted, in which the problems
and allegations of us common citizens are heard and after
understanding their seriousness. No public hearing was cver organized
for the above ghat, in which we could present our real problems before
you. This is a huge fraud and conspiracy structure against us farmers.
If environmental approval is given to this sand ghat, we will not allow
this ghat to operate and will be forced to protest strongly by protesting
indefinitely. Due to this, whatever law and order problem arises, the
responsibility for it will be on you.

Therefore, we request you to not allow the operation of the ghat
by not granting environmental approval to this ghat.

Awaiting full cooperation from you.

Yours faithfully

Suraj IKumar
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Track Consignment Quick help

* Indicates a required field.

* Consignment Number

RF227228976IN

Booked At Booked On Destination Pincode | Tariff  Article Type Delivery Location Delivery Confirmed On

DEHR! ON SONE RMS © 20/08/2024 18:11:18

Event Details For : RF227228976IN
Current Status : Iitem Delivered(Addressee)

800010 . 25.96 ' Registered Letter - LBS Nagar SO 23/08/2024 18:29:41

Date | Time Office Event
23/08/2024 118:29:41 Patiiputra SO item Delivered(Addressee)
23/08/2024 12:45:50 Patliputra SO Out for Delivery
23/08/2024 08:47:13 Patliputra SO ltem Received
23/08/2024 B 06:01:18 Patna RMS TMO [tem Dispatched
23/08/2024 04:19:12 Patna RMS TMO ltem Received
23/08/2024 ' :ﬁ 03:35.25 Patna RMS CRC L1R Item Dispatched
23/08/2024 02:26:54 Patna RMS CRC L1R ltem Bagged
22/08/2024 ©21:27:51 Patna RMS CRC L1R ltem Received
22/08/2024 " 18:25:04 Patna Sectt SO ltem Dispatched
22/08/2024 16:27:33 Patna Sectt SO Item Bagged
22/08/2024 ' 09:59:38 Patna Sectt SO item Redirected to Sadaquat Ashram SO Insufficient Address
22/08/2024 07:46:05 Patna Sectt SO Item Received
22/08/2024 05:34:45 Patna RMS TMO Item Dispatched
21/08/2024 R 22:17:40 Patna RMS TMO ltem Received
21/08/2024 © 14:38:55 Patna RMS CRC L1R Iltem Dispatched
21/08/2024 14:19:44 Patna RMS CRC L1R Item Bagged
21/08/2024 08:45:51 Patna RMS CRC L1R ltem Received
21/08/2024 1 01:46:28 Gaya RMS TMO item Dispatched
2110812024 00:16:03 Gaya RMS TMO ltem Received

: 20/08/2024 k 21:33:00 Dehri on Sone RMS |tem Dispatched

‘ 20/08/é()24 . 21:32:23 Dehri on Sone RMS Item Received
20/08/2024 1 21:30:19 Dehri On Sone RMS L2R item Dispatched
20/08/2024 21:25:35 Dehri On Sone RMS L2R ltem Bagged
20/08/2024 - 20:55:28 Dehri On Sone RMS L2R ltem Received
20/08/2024 20:10:11 DEHRI ON SONE RMS Item Dispatched
20/08/2024 20:02:56 DEHRI ON SONE RMS ltem Bagged
20/08/2024 N 18:11:18 DEHRI ON SONE RMS Item Booked
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To, Dated :- é‘f A 24 n
The Member Secretary,

Bihar State Pollution Control Board,

Beltron Bhawan, Shastri Nagar,

Jawaharlal Nehru Marg,

Patna (Bihar) -~ 800023

Subject:- Regarding cnvironmental approval of Son River, Darihat
Balu Ghat (Block No. 08) under Rohtas district.

Dear Sir,

[ am Deva Singh, S/O : Rajendra Singh, a common citizen |
resident of village Majhiyanv, Post Paduhar, Police Station Darihat,
Parubar, Rohtas, Bihar - 8213006, located ncar Darthat Sand Ghat. A
special species of fish is found here in Darthat Ghat. I mining work
starts in this ghat then the special species of fish found here will not be
found and this will lead to loss of fish. Mining will cause loss of fish
life and it will be difficult for fish to survive. Please kindly get this
matter investigated.

Therefore, we request you to not allow the operation of the ghat
by not granting environmental approval to this ghat. I environmental
approval is given to this sand ghat, we will not allow this ghat to
operate and will be forced to protest strongly by protesting indefinitely.

Awaiting full cooperation from you.

Yours faithfully

Deva Singh
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Booked At - Booked On Destination ' Tariff ' Article Type Delivery Delivery
: Pincode Location Confirmed On
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Event Details For ; RF227228931IN
Current Status : ltem Delivered(Addressee)

Date ' Time Office

200082024 1556147 Patna Sectt SO
22/08/2024 o 08:46:34 Patna Sectt SO
22/08/2024 ‘ 07:46:05 Patna Sectt SO
22/08/2024 - 05:34:45 Patna RMS TMO
21/08/2024 M 2217340 Patna RMS TMO
21/08/2024 | 14:38:55 Patna RMS CRC L1R
21/08/2024 | 14:19:44 | | "Patna RM‘S CRCL1R
21/08/2024 ‘ 08:45:51 Patna RMS CRC L1R
21/08/2024 01:46:28 Gaya RMS TMO
21/08/2024‘ - 00:16:03 Gaya RMS TMO
20/08/2024 | 21:33:00 | Dehri on Sone RMS
20/08/2024 | 21:32:23 Dehri on Sone RMS
20/08/2024 - 21:30:19 Dehri On Sone RMS L2R
20/08/2024 21:25:35 Dehri On Sone RMS L2R
20/08/2024 20:55:28 Dehri On Sone RMS L2R
20/08/2024 : 20:10:11 DEHR! ON SONE RMS
20/08/2024 20:02:56 DEHRI ON SONE RMS
20/08/2024 18:11:18 DEHRI ON SONE RMS
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To, Dated - | (’7' 08 20 24{ .
The Member Secretary,
Bihar State Pollution Control Board,
Beltron Bhawan, Shastrt Nagar,
Jawaharlal Nehru Marg,
Patna (Bihar) — 800023

Subject:- Regarding environmental approval of Son River, Darihat
Balu Ghat (Block No. 08) under Rohtas district.

Dear Sir, »

I am Pawan Kumar, S/O : Bhim Singh, a common citizen
resident of village Majhiyanv, Post Paduhar, Police Station Darthat,
Paruhar, Rohtas, Bihar - 821300, located near Darihat Sand Ghat. Our
lifestyle and all basic work is conducted from this village. Our children
go to school for education and family members use the common route
to go to the market, market, shop or their workplace.

From the last six-seven months, many sand ghats have started
operating around this arca, duc to which it has become difficult for us
to walk on the road daily. Accidents happen every day and due to heavy
vehicles laden with sand being parked there, a traffic jam occurs on the
road. Due to this, all of us villagers and common people are being
forced to face many problems every day.

Therefore, if the above mentioned sand ghat starts operating, it
will create a big problem for us. Since 15 1o 20 sand ghats ave alrcady
operating here. There is already a problem of tratfic jam. Pollution is
increasing due to the movement of heavy vehicles in large numbers.
Children are facing difficulty in going to school. School buses are
getting late due to getting stuck in traffic jams.1f the above ghat starts
operating in such a situation, then it will become difficult for us to live
our lives. There will be a lot of difficulty in children's education.
Children will reach school late. In view of this actual situation, we
completely oppose the operation of this ghat and appeal not to grant
environmental approval to the ghat. In adverse circumstances, we will
be forced and helpless to carry out violent agitation and protest.

Awaiting full cooperation from you.

Yours faithfully
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21/08/2024 : 00:16:03 Gaya RMS TMO | Item Received
20/08/2024 ~ 21:33:00 Dehri on Sone RMS item Dispatchedv' /
20/08/2024 1 21:32:23 Dehri on Sone RMS item Received 2
20/08/2024 - 2i:30;19 i Dehri On Sone RMS L2R . Item Dispatchyééz"
20/08/2024 . 2 21:25:35 Dehri On Sone RMS L2R ltem Bagged. §
20/08/2024 20:55:28 Dehri On Sone RMS L2R ltem Receivéd»f
20/08/2024 20:10:11 DEHRI ON SONE RMS Item Dispatché
20/08/2024 | ’ 20:02:56 DEHRI ON SONE RMS Item Bagged

20/08/2024 18:11:18 DEHRI ON SONE RMS ltem Booked
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To, Dated - (. 08 Zo/4 -
The Member Secretary,

Bihar State Pollution Control Board,

Beltron Bhawan, Shastri Nagar,

Jawaharlal Nehru Marg,

Patna (Bihar) — 800023

Subject:- Regarding cnvironmental approval of Son River, Darihat
Balu Ghat (Block No. 08) under Rohtas district.

Dear Sir,

I am Birat Raj, S/O : Rajendra Singh, resident of village
Majhiyaon, post - Paduhar, police station - Darihat, Paruhar, Rohtas,
Bihar - 821306, located near Darihat Sand Ghat. Here the water level
in the village well and tube well located near Darthat Ghat is already
quite low. Sand mining will further lower the water level. Duc to which
the problem of water crisis will arise and the surrounding agriculture
will be affected.

Therefore, it is a humble request to you that understanding our
real problems and the seriousness of the situation, please get the matter
investigated again and take concrete sieps and do not allow the
operation of the above mentioned ghat (o start. In adverse
circumstances, we will be forced and helpless to carry out violent
agitation and protest.

Awaiting full cooperation from you.

Yours faithfully

Birat Raj

e
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ANNEXURE — K7 .

File No.: SIA/1(a)/2428/2023
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), BIHAR)

destesk

Dated 10/08/2024

To,
Rakesh Kumar ;
SHIVAM COKE PRIVATE LTD
Bunglow No.-06, At- Chanchani Colony, Near Hirak Point, Dhanbad, Jharkhand, 826004
shivamcokejamuil3 @gmail.com

Subject: - Grant of prior Environmental Clearance (EC) to the proposed Mining Project under the provisions of
EIA Notification 2006-regarding :

Sir/Madam;

This is in reference to- your - application submitted to SEIAA, BIHAR vide proposal number
SIA/BR/MIN/476700/2024 dated 15/06/2024 for grant of prior Environmental Clearance (EC) to the
project under the provision of the EIA Notification 2006-and as amended thereof.

2, The particulars of the proposal are as below :

(i) EC Identification No. EC24B0107BR5305265N
(ii) File No. STIA/1(a)/2428/2023
(i) Cleararice Type Fresh EC
(iv) Category Bl
(v) Project/Activity Incliuded Schedule No. 1(a) Mining of minerals
; : Proposed Sand Mining Project of Area 96.50 Ha at
(vii) Name of Project‘ S Rohtas Sone:Ghat 08 on Sone River of District-
oo ' Rohtas State-Bihar.
(ix) Location of Project (District, State) ROHTAS, BIHAR
(x) Issuing Authority SEIAA, BIHAR
(xii) Applicability of General Conditions No

3.In view of the particulars given in the Para | above, the project proposal interalia including Form-1 (Part A, B and
CY EIA & EMP Reports were submitted to the SEIAA, Bihar for an appraisal by the SEAC under the provision of
EIA notification 2006 and its subsequent amendments.

4. The above-mentioned proposal has been considered by SEIAA, Biharsim thé¢n 4/07/2024 &

SIA/BR/MIN/476700/2024



9.

10.

Y

can be accessed from the PARIVESH portal by scanning the QR Code above.

- Details of the minerals to be mined along with production capacity and the brief on the salient features of the

project as submitted by the project proponent in Form 1 (Part A, B and C) in the reports and as presented during
SEIAA are annexed to this EC .

. The SEIAA, Bihar in its meeting held on 24/07/2024 & 25/07/2024, based on information submitted viz: Form |

(Part A, B and C), EIA/EMP report etc & clarifications provided by the project proponent and after detailed
deliberations on all technical aspects and public hearing issues and compliance thereto furnished by the Project
Proponent, recommended the proposal for grant of Environment Clearance under the provision of EIA Notification,
2006 and as amended thereof subject to stipulation of Specific and Standard EC conditions as detailed in the point
below.

. The SEIAA, Bihar has examined the proposal in accordance with the provisions contained in the Environment

Impact Assessment (EIA) Notification, 2006 & further amendments thereto and based on the recommendations of
the SEAC hereby accords Environment Clearance for the instant proposal to M/s. Rakesh Kumar under the
plovmons of EIA Notification, 2006 and as amended thereof subject to compliance of the Specific and Standard
EC conditions as given'in-Annexure (2)

. The SEIAA, Bihar reserves:the right tostipulate additional conditions; if found necessary.

The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. I does
not tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation.
The Project Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or
Statutes, as applicable, to'the project.

The PP is under obligation to implement commitments made in the Environment Management Plan, which forms
part of this’ EC.

. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as

prescribed under Section 16 of the National Green Tribunal Act, 2010.

- This issue with an approval of the Competent Authority.

Annexure 2

Details of the Project

S.
No.

Particulars , - Details

a.

' ~,~~P1f0posed Sand Mining Project of Aréa 96.50 Ha at Rohtas Sone Ghat 08

Details of the Project L o i i .
¢ ) | on Sene River of District-Rolitas State-Bihar.

Latitude and Longitude of the | 24.9537491884568,84.25099011692994

b. project site 24.96684860600852,84.26808871701195
Nature of Land involved Area in Ha
c Land Requirement (in Ha) of || Non-Forest Land (A) 0

the project or activity

Forest Land (B)

SIA/BR/MIN/476700/2024




S- Particulars Details
No.
Nature of Land involved Area in Ha
Total Land (A+B) 96.5
d. Date of Public Consultation Public consultation for the project was held on 2024-03-15
Rehabilitation and
e. Resettlement (R&R) [ 'NO
involvement
f, . Project Cost (in:lacs) -.2963.05
g. EMP Cost (in lacs) 81.45
h. Employment Details

Details of Minerals Pfoduets & By-products

Name of the Mineral to be
" mined

Classification of mineral
[Major/Minor]

Production capacity in

MTPA Remarks

Ordinary Sand

Minor

3.1266

None

SIA/BR/MIN/476700/2024
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ST ATE LEVTL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, BIHAR

F.No.:- SIA/1(a)/2428/2023

Sub: Proposed Sand Mining Project on Sone River at ""Rohtas Sone-

08" Sand Ghat, at Mauza:—

Darihat/Majhiawan, Block:—

Dehri, District:~ Rohtas, State:— Bihar; Area:— 96.50 Ha [Total

Production

Capacity:- 1737000 cum per Arnum] -

Environmental Clearance regarding.

Reference:- L.

MoEF&CC ToR Proposal No. - SIA/BR/MIN/430619/2023,

MOEF&CC EC Proposal No. - SIA/BR/MIN/476700/2024 &
SEIAA File No.:- SIA/1(a)/2428/2023.

2. Scrutiny fee submission dated 05-06-2023.

3. ToR issued date 06-06-2023.

4, Online Final EIA submission dated 15-06-2024.

5. SEAC meeting held on 13.07.2024 (For EC).

6. SEIAA meeting held on 24-07-2024 and 25-07-2024 (For EC).

Sir,

This has reference to your online application for River Sand Mining by M/s
Shivam Coke Pvt. Ltd. for Mining of Rohtas Sone — 08 Sand Ghat on Sone River of District:-
Rohtas, State:- Bibar. The details of the projects as mentioned in application are as below:-

Sk Item Details
No.
: . Proposed Sand Mmmg Pro;ect on Sone River at " Rohtas
1. Name ofthe project Sone — 08" Sand Ghat
2. | Area of the project 96.50 Ha
3. | Proposed Production 1737000 cum per Annum
4, Depth of Mining 03 Meter
3, Name of River Sone River
6. | Name of Mineral Sand
7 B Looatlon o f th’e” Project. Iﬁ?&iz:stzinhgtﬁ:ﬁjhlawan, B?‘ock Dehri, District:—
Sk No. Latitudes Longitudes
1 24° 57' 59.643" N 84°16'5.119" K
2 24° 57' 13.497" N 84° 5 23 231” E
3 24° 57' 26.095" N 84° 15'3.564" E
8. 4 24° 57 38911"N 84° 15'16.547" E
Latitude & Longitude ;. 5 24° 57 52,.668" N 84°15'26.989"FE
6 o457 54403'N 8ATISILAME
7 24° 57'51.984" N 84° 15' 36. ’761" E
8 - 24° 57 55.004" N . ’ A
9 1 24°580.569"N
i; 10 124°58'0.655"N

SIA/BR/MIN/AT6700/2024
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T T35 50647 N 1840 165017
, Domestic Water — 0.97 KLLD
. Dust Suppression —5.0 KLD

9. | Water Requirement Green Development ~2.99 KLD
Total Water Requirement — 8.96 KLD

10. | Manpower 97

- Capital Cost  Recurring

Description | {Lakh) Cost (Lakh)
Ifollutmn_@ontrol & Dust Nil 4.0
Suppression S
Pollution Monitoring - é 20
Plantation and Salary for

» Environment Management g:sei ;glardener (part time 19.94 1.0

" | Plan Cost e ) ;
Haul Road Maintenance |
C 1.25 1.44
Occupational Health and 10 { 3.0
Safety of the workers B -
CER Budget (PH ‘f
Commitment) 39.26 -
Grand Total 81.45 ‘ 11.44
12.
| Project Cost of Project Site | Total Project Cost — ¥ 2963.05 Lakhs/-

PREMISES OF THE ENVIRONMENTAL CLEARANCE

This Environmental Clearance is being issued on the premises which have been substantiated /

described in detail in the format of application along with enclosed affidavits / certificates /

undéi‘t&kiﬂgs ete. furnished therewith by the p‘roject proponent:-

(1

(i)

(iif)

SIA/BR/MIN/476700/2024

Information provided, descriptions mentioned are complete, true and actual and no relevant
fact has been concealed to obtain Environmental Clearance deceitfully by the project

proponent.

River Sand Mining shall not be done in rainy Season (mid June to mid October) of each

calendar year.

The Environmental Clearance holder shall take all possible precautions and safeguards for
protection of Environment and control of pollution as well as road safety and mining shall be

done in socially responsible manner.

Air, water, Noise pollution and visual impact due to mining operations / extraction /
Transportation of mined mineral / over burden etc. shall be kept within prescribed limits in
the operational area.

Page 5 of 12
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(iv)  Mining shall only be done after obtaining valid mining lease / permit from the competent
authorities and operations shall take place only within validity period of lease / permit.
All the provisions made and restrictions imposed as covered in the relevant minor mineral

Rule, shall be complied with, particularly regarding EMP.

(v)  Dept. of Mines & Geology, Govt. of Bihar shall keep a strict vigil in the compliance of
relevant provisions of applicable Bihar Minerals (Concession, Prevention of lllegal mining,
Transportation and Storage) Rule 2019 and its amendment especially scientific execution of
mining plan (as approved by they themselves) and report violations if any is found as well as

action taken for the same.

(vi)  Project Proponent shall submit (to the SEIAA, Bihar, Regional Office of MoEF&CC at
Ranchi, Bihar State Pollution Control Board) six monthly compliance report with evidence of
the conditions within a fortnight after the end of every six month till validity period of

Environmenta! Clearance.

(vii)  Environmental Clearance shall be liable to be revoked if furnished information, provided
description / Certificates / Affidavits / Undertaking etc. are found Jalse / concocted at any
stage of its validity. k

(viii) This Environmental Clearance is issued without affecting any court order / statutory other

institutions as well as relevant other laws enacted by MoEF&CC, Gol, New Delhi.

(ix)  Mining and transportation of mined material from mine site to stock yard shall be done in

the day time only to avoid noise pollﬁtibn in the nearby human habitation area.

(x)  No part of the mining area is in a protected or Reserve forest and it also does not fall either

within a wildlife protected area or within its eco-sensitive zone.

(xi)  Project Proponent shall intimate SEIAA immediately if there is any change in their official
address / E-mail / Ph. No / Cell. no etc failing which communication sent to them on old

address shall be considered as delivered.

>

- Specific Condition

1. The Project Proponent shall obtain all necessary clearance/ permission from all concerned

departments before commencement of mining works.

2. The Environmental Clearance will be valid for mine lease period subject to a ceiling of 5

years,

SIA/BR/MIN/476700/2024



- |81 -
3. The project proponent before starting any activity /preparation of ground, on the leased area
shall demarcate his lease hold by RCC pillars erected at the cost of lease holder after
certification of the mining officer. On each pillar Geo-Coordinate and fore bearing/ back
bearing shall be written with pefmanent paint mark as described in the mining plan, All the
“pillars should remain intact at same geo—coordinate. Establishment/ labeling of Benchmark at

each pillars or ground control points.
4. Extraction of sand beyond annual production capacity is not permitted.

5. The Project Proponent should undertake the sand mining limited to 03 meter (three meter)
depth by semi-mechanised method (without using any heavy machine), preferably by manual

excavation.

6. Extraction will be carried out up to a maximum depth of 03 meter from surface of mineral
deposit and not less than one meter from the water level of the River channel whichever is

earlier.

7. No mining shall be carried out in the areas prominently used by wild animals (birds and
reptiles) for nesting. Restricted working hours-Sand mining operation has to be carried out

between 6 am to 7 pm.

8. No mining shall be carried out in 3 meter wide strip from the river bank in a River flood plain

and within flowing/live water channel.

9. To maintain the safety and stability of ,RiVerbanks, 3 meter or 10% of the width of the River

“whichever is more will be left intact as "No Mining Zone".

10. No stream shall be diverted for the purpose of sand mining. No natural water course and / or

water reservoirs shall be obstructed due to mining operations.

11, The pollution due to transportation load on the environment will be effectively controlled &
water sprinkling will also be done regularly. Vehicles with PUCC only will be allowed to ply.
The mineral transportation shall be carried out through covered vehicles / trucks only and the
vehicle shall not be overloaded. Project should obtain 'PUC' certificate for all the vehicles from

authorized pollution testing centre.

12, The stacking area of mined-out sand which shall be situated near the mining site within a
fenced area from all sides to avoid being spread in the nearby areas by high winds and the

day time only

height of stacking should not exceed 2 meter. Transportation shall-be:ce: tined to

13. Rubbish burial shall not be done in the Rivers.

o
SIA/BR/MIN/476700/2024
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14. Adequate steps shall be taken to check 3011 erosion and control of debris flow etc. by

'constmctmg engineering structures.

15.~Mining activity shall not be done for mine lease where mining can cause danget to site of flood

protection works, places of cultural, religious, historical, and archaeological importance.

16. The approach road from loading point upto main road shall be properly developed with proper

width and geometry required for safe movement of traffic by lease holder at his own cost.

17. Main haulage road in the mine shall be provided with permanent water sprinklers and other

roads shall be regularly wetted with water tankers fitted with sprinklers.

18.V'Trzmsportation of the Minerals by road passing through the village shall not be allowed. A
'bypass’ road should be constructed (say, leaving a gap of at least 200 meters) for the purpose of

" transportation of the minerals so that the impact of sound, dust and accidents could be
mitigated. The Project Proponent shall bear the cost towards the widening and strengthening of
_existing public road-network in case the same is proposed to be used for the Project. No road
movement should be allowed on existing village road network without appropriately increasing

“the carrying capacity of such roads.

19. The project proponent shall comply with the provisions contained in this Ministry's OM vide.
F.No. 22-65/2017-IA.11I dated 1st May 2018, as applicable, regarding Corporate Environment
Responsibility.

20. Project Proponent shall appoint a Monitoring committee to monitor the replenishment study.,

traffic management, levels of production, river Bank erosion and maintenance of Road ete.

21. Project Proponent shall submit the annual replenishment report certified by an authorized
agency. In case the replenishment is lower than the approved rate of production, then the
mining - activity / pxoductlon levels shall be decreased / stopped accordingly till thc

replemshment is completed.

22. Regular monitoring of the flow rate of the springs and seasonal stream flowing in and around
- the mine lease shall be carried out and records maintained. Regular monitoring of water quality
upstream and downstream of water bodies shall be carried out and record of monitoring data
should be maintained and submitted to the SEIAA, Bihar, Regional office, Ranchi, Central
‘Ground water Authority, Regional Director, Central Ground water Board, State Pollution

Control Board and Central Pollution Control Board.

de *@i&w«k 01 2020 [Writ

23. The project proponent shall abide by the Hon’ble Supreme C‘ourt |
Petition 9 (s) (Civil No. (s) 114/2014]. Proposal of 1e—5rassn;’g»ftf

‘area which may have been disturbed due to their mmmg,

nvm@

i
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condition which is fit for growth of fodder, flora, fauna etc. In compliance to the direction
dated 8t January, 2020 of Hon’ble Supreme Court in Writ Petitioner(s) Civil No. 114/2014,

‘Common Cause Vs Union of India & Ors.

24. The individual sand ghat-miner will take appropriate measures to avoid parking of empty /

loaded vehicles on nearest highway/ public roads to avoid traffic congestion,

25. Project Proponent will adhere to all applicable provisions of Sustainable Sand Mining
-Management Guidelines 2016 and Enforcement & Monitoring Guidelines for Sand Mining,

- 2020 (EMGSM - 2020) issued by Ministry of Environment, Forest and Climate Change,
Government of India. In case, any ambiguity or variation between the provision of both these
document arises, the provision made in “Enforcement and Monitoring Guidelines for Sand

‘Mining — 2020” shall prevail.

26. All specific and general conditions which are of public concern at large shall be permanently
displayed at a prominent place for public along with address and contact details of authority

where the violation of EC conditions can be reported.

27. -Project proponent shall erect a signboard on his project site and display information regarding
name of the project, No. & date of validity period of EC, annual production capacity of the

mineral and other relevant information for the general public.

B. General condition

1. No stacking of sand is allowed on road side of any public road including national highways/

State highways.
2. No labour camp shall be allowed in riverbed.

3. Provision shall be made for housing labour with all necessary infrastructure and facilities
(outside mining Block and river-bed) such as fuel for cooking, toilets / mobile toilets, safe
drinking water, First-Aid facilities, créche etc. The housing may be in the form of temporary

structures to be removed after the completion of the project.

4, Labour & Personnel working in dusty areas shall wear protective respiratory devices and they
shall also be provided with adequate training and information on safety and health aspects.
‘Occupational health surveillance program of the workers shall be undertaken periodically to
observe any adverse health impact due to exposure to dust and take corrective measures, if

needed,

5. The Project Proponent shall make arrangements for safe drinking ility along

With anti-venom injection, in case of emergency for the worlgérs.

A

SIABR/MIN/476700/2024



T

6. The project proponent shall maintain register for production and dispatch of mineral and submit
periodic return (six-monthly) to the SEIAA, Bihar / Regional Office of Ministry of
'Environment, Forest and Climate Change, Government of India, Ranchi. If the remaining
period of lease is for less than a year, the Project Proponent shall submit a monthly return of

- production.

7. The EC holder shall keep a correct account of quantity of mineral mined out, dispatched from
the mine, mode of transport, registration number of vehicle and mine plan. This should be

produced before officers of Central and State Government for inspection whenever asked for.

8. Regular monitoring of ground water table shall be carried out at the upstream and depth of

water available in the adjoining dug-well.

9. Monitoring of Ambient Air Quality, Water Quality & Noise Quality shall be carried out as per
the Notification, as amended from time to time by the Central Pollution Control Board. Water
‘sprinkling should be increased at places of loading and unloading points & transfer points to

reduce all sorts of fugitive emissions.

10. The funds earmarked for environmental protection measures should be kept in a separate bank
account and should not be diverted for other purpose. Year-wise expenditure should be reported
to the SEIAA, Bihar.

11, The Project proponent shall provide all necessary logistic support to the authorized officer of
this authority as and when required. They will facilitate and assist the authority in sife

inspection and monitoring.

12. All the provisions made and restrictions imposed as envisaged in the Bihar Minor Mineral
‘Rule, shall be complied with; particularly regarding Environment Management and payment of

compensation to the affected land owner(s).

13. No change in mining technology and scope of working should be made without prior approval
of the SEIAA, Bihar.

14. The Ministry / SEIAA rhay alter / modify the above conditions or stipulate any additional

condition(s) in the interest of environment.

15. Concealing of factual data or submission of false /. fabricated data and failure to comply with
any of the conditions mentioned above may result in withdrawal/suspension of this clearance

and attract action under the provisions of the Environment (Protection

16. The instruction contained herein above regarding air and

SIA/BR/MIN/476700/2024
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17. The SEIAA may impose additional conditions in the interest of Environment & Ecology

whenever it becomes necessary to do so.

18."Any appeal against this environmental clearance shall lie with the Hon’ble National Green
Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of the National
Green Tribunal Act, 2010.

C. _Special Conditions

1. The proposed plantation consisting of mixture of indigenous and fast growing species of trees
‘must be done and proper care must be taken. Plantation of a minimum of 5 feet tall plants must
be done in the 1% year of lease period itself and properly maintained till the validity of

-Environmental Clearance and preserve the existing trees at the proposed site.

2. The Project Proponent shall execute and conduct measurable Corporate Environment
Responsibility (CER) activities like facilities for drinking watet supply, infrastructure creation,
solar power, Rain Water Harvesting, Solid Waste Management Facilities, sanitation, essential

-furnitures for the local government schools and Anganwadi Kendra. A display board of the

CER activities must be fixed for the information to the public. The Project Proponent has to
intimate the concerned District Magistrate and the concerned district level officers of the
concerned departments for record and information, with copy marked to the Bihar State
Pollution Control Board, (BSPC’B) Patna.

3. Under the Corporate Environment Responsibilities the modalities of all expenditure on skill
development programme need to be done in consultation with and guidance of Bihar Skill
‘Devolvement Mission, with intimation to the concerned District Magistrate, State Environment

Impact Assessment Authority and Bihar State Pollution Control Board, Patna.

4. Project Proponent has to fix display board on each mining site mentioning thereupon various

activities to be done under Environment Management Plan (EMP).
5. The Project Proponent must maintain existing’ponds nearby, if any.

6. Proper care should to be taken during transportation of sand from the sand mining site by
covering the loaded sand. There should be freeboard of atleast 03 inches from the body level of
the vehicle, so that the sand doesn’t get spilled on the road and doesn’t affect the air quality as

well,

7. The Project Proponent to install lightning arrestor in the area—cencerned to protect the

inhabitants from hazards like lightning.

s
{
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The Proponent must submit untreated high resolution satellite images with stereoscopic 3D

'View from the National Remote Sensing Centre (NRSC), Hyderabad for the month of June and

.December every year, along with the respective half-yearly compliance report in hard and soft

copy.
Sd/-
(Abhay Kumar)

Member-Secretary
SEIAA, Bihar

Copy, through email, for information and necessary action to :~

1. The Secretary, Environment, Forest and Climate Change Deptt., Govt. of Bihar, Sinchai Bhawan,
Patna - 15.

2. The Additional Chief Secretary, Mines and Geology Deptt., Govt. of Bihar, Vikas Bhawan, Patna -
15 ' ‘

3. The Chairman, SEAC, Bihar.

4. The Member Secretary, Bibar State Pollution Control Board, Patna-23.

5. The Director, Mines and Geology Deptt., Govt. Of Bihar, Vikash Bhawan, Patna — 15.

6.  MoEF&CC, Integrated Regional Office, Ranchi, 2 Floor, Headquarter - Jharkhaund State Housing

' Board, Harmu Chowk, Ranchi, Jharkhand - 834002,

7. Guard file.

SIA/BR/MIN/476700/2024

(Abhay Kumar)
Member Secretary,
SETAA, Bihar

Signature Not Verified

Digitally Signed By Shri Abhay Kumar IFS
Member Secretary, SEJKA

Dafe:10/08/2024 |
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9/19/24, 4:12 PM ANNEXURE '_\ L/NGT
National Green Tribunal

129 ~

L

Case Title ‘Sevasetu Vs. State Environment Impact Assessment Authority

Payee Name ‘Sevasetu

Case Type : fOriginal Applicatioh
Filing No. | 1902131003612024
Transactionid  1900220149782024

Bank Transaction id§0909240032871
PaymentDate | 2024-09-09 00:00:00.0
Amount ;2020 Rs.

Status " SUCCESS

https://ngtonIine.nic.in/ekfiling/transactionHisAdminRec.drt?transactionld=1 900220149782024&transcsri=

TJ2Ni4B77UVRmagOQISOFpmXRqyWs3. .

12



— 38 —
Scrutiny Defects Raised
Diary No : 1902131003612024
Petitioner : Sevasetu

Respondent :  State Environment Impact Assessment Authority

Date of defect ;: 11/09/2024

Serial Description Defect Comments
No. Free

Is the Application/Appeal

! in the proper form?

YES

Whether name, description
and address of all the
2 parties have been furnished YES

in the cause title?

Has the application/appeal
3 been duly signed and YES
verified?

Whether all the necessary
. . YES
parties are impleaded?

Whether English
translation of documents in
5 a language other than YES
English or Hindi been
filed?

Is the application/appeal
6 made in time or YES
maintainable?

Has the
7 Vakalatnama/M emo YES
appearance authorization

been filed?

Have legible copies of the
8 annexures duly attested YES
been filed?
Is the application/appeal
accompanied by Indian
postal Order/Demand Draft
as per Rule 12

YES



10

11

12

13

Has original/duly attested
copy of the impugned
order(s) been filed?

Has the index of
documents been filed and
pagination done properly?
In case an application for
condonation of delay is
filed, is it supported by an
affidavit of the appellant?

Proceed further?

YES

YES

NA

NO

— /29~

Page 48 interim prayer - serial number shall be given as a, b, c.
Seal of the association shall be affixed wherever necessary.
Proof of service shall be filed. Limitation portion needs
correction. Authorisation authorising Appellant 2 to file the
appeal shall be filed as annexure. The Appeal has been filed
under the head OA in e-filing portal. The instant appeal shall be
filed under the head Appeal in e-filing portal. The defects
notified shall be rectified and the said case be
refiled/represented within a period as prescribed in Rule 10 of
the National Green Tribunal (Practices &amp; Procedure)
Rules, 2011.




9/19/24, 4:13 PM NGT

National Green Tribunal

Case Title I' Sevasetu Vs. The State Environment Impact Assessment
Payee Name ‘Sevasetu

Case Type : prpeaI

Filing No. 11902131003752024

Transaction id 21900220155782024

Bank Transaction id 1709240041233
PaymentDate  2024-09-17 00:00:00.0
Armount | 52055 Rs. |
Status : fSUCCEss

https://ngtonline.nic.in/efiling/transactionHisAdminRec.drt?transactionld=19002201 55782024 &transcsrf=

— Jho ~
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Servingto bridge

Abstract of the meeting dated 05" day of September, 2024

It has been resolved that Mr. Nishant Kumar Ojha Son of Nirmal Kumar Ojha,
resident of Seva Setu, Ram Jaipal Road, Near Sakhi, Arpana Bank Colony, Phase - 2, Dinapur
~-Cum- Khagual, Patna, Bihar - 801503, being the Chairman of “Sevasetu”, shall do all the
needful for preferring the appeal before the National Green Tribunal, Eastern Zone Bench
at Kolkata against the Environmental Clearance granted by the SEIAA, Bihar on 10-08-2024
in favor of M/s Shivam Coke Pvt. Ltd., in respect of the proposed mining project covering
the area of 96.50 Ha. at the Rothas Sand Ghat 08, comprising within Khata No. 783, 109,
Khesra No. 3659 (P) within Mouza ~ Darihat, Block - Dehri, District - Rothas, since we after

receiving various complaint from the local villagers against the said proposed mining

project on environmental issue has already collected information in support of the

correctness of the complaint of the Local villagers.

It has been further resolved that Mr. Nishant Kumar Ojha, the Chairman of
“Sevasetu” shall act as an authorized signatory for all purposes for presentation of the said
appeal including signing the petition for presentation, affirming the verification and

affidavit, engaging counsels etc.

SEVA SETU | SETU  SEVA ST
) oo § SRS i -

Chairman

Secretary
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N THE N VAKALATNAMA‘ o
AR TIQNAL GREEN TRIBUNAL/EASTERN ZONE v
Dis;r.tcz M&m

Criminal Revisional o
Appelate Joridsienon -

Constitutioual Writ Civil

Nao, ’

e e P i Of e
SEVADETD )b P At Appeliant

e T Petitioners

- - Vmu;g e
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, — Opposite Party
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Vakalatnama on behalf of............. /Q” \\lbwgc‘y"

aeqeornnay

Knows all men by these prosents that by Vakalawema [/l appoint the Advocates Pleaders

Iy P cerTerea T o appedl I pATe
noted below or aniy one of them myfour lawiu] Advacate or Advocetes 2 ST w»u‘m
in the above matter for appearing conducling and arguing the same for depositiug or

withdrawing any money in connection therewith for moving ihe Court m eny msites
connected therewlth, for preparing the paper book in the case end for puuing in papers,
patitions ete. On my/our bebalf for illing, taking back any documents for withdrewing suits
or appeals or petitlons with permisgion to justitute fresh suit cle. For signing and filling
petitions of compromise in conneotions with the sald matter and for taldng copies of paper
from the Record and I/We further say that any act. Done by roy/our said Advoent:

Advotates or by any one of them after accepling this Vakalatarna, shatl be consideres »
ray/our own true and tawtol act,

And U'We further hereby agree and underteke 10 pay the said Advooates Iis or thelr fees
as seitled end gll others sums t!\ar may be Neetssary o earry out e requisition of the Court
and othervige (o enable the seid Advocates 1o condugt the ¢age praperty. Tuilis ‘wl‘xv’m e
 s2id Advocate after notico W me/us Wk be ot Rberty 10 witharay iirofﬁ ‘m‘”me‘rg ch ihe

CORGLCL R,
the case. N
IN W].TNBSS V‘/I‘m:[{g OP ”WE SiBﬂ and l‘,X(;Cute Yo A\ ,
@%‘\'\ ..... day of &%{’\@W%mg’y this Vakatatnama, on this the
NAME OF THY, .
—ﬁMDVQCATE Sooycwxu Sechoe
C/{/{"J\"’ ':m’ A NG —t . N Ad'\/
e 2 Q/www_w&%:"'
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“rom  Paushali Banerjee

@gmail.com

To seiaabihar@ gmail.com seiaabing

shivamcokejamui 13®gma .com
shivamcokejamuii13 3@gmail.com

msbhs ;Egié ol »ﬁff Visw”“"f

Sep 17, 2024 at 1112 PM

ttached the copy of the Appeal
;ee;kmq Wi th all annexures as filed onli Ine bhefore
the Hon'ble NGT EZ.

This is for your information and necessary
action




